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on between 12.00 and the time we 
adjourn except on days which are 
specially allotted for 1'nvate Mem­
bers* Bills and Resolutions. There­
fore, these other matters I am freely 
allowing. This is not the D r o p e r  time 
for getting through their objections. 
They will have to table independent 
motions on such matters.

So far as the time is concerned, w e 
are short of tJme. 1 If hon. Members 
are willing to sit after 5.30 Vvery day 
I am prepared to  a How every kind 
of motion to be discu?srcd almost 
every day for an hoar, a,i hour and 
a half or two hours. Ia important 
matters they must be prepared to stt. 
A t any rate, for this com ng wteK 
let us s it  every day after 5.30, so far as 
non-official resolutions or motions 
given notice o f  arc concerned.

Shri ThJrumala Rao (Kakinada): 
In the bulletin it is said that we are 
going to sit up to 6.30.

Mr. Speaker: And, if necessary,
come time more also.

«#» n*3 *f;T TW (sft-Tr-TfeTcT- 
srrf rur) #

^TgTT jj fl'FWTT Jpfv 3P 3  I 
^  3|[T *PTT TT f<F f t i r r ? ?  

r f k r r r  f r - f r £  >rx f r f r  # f ^ r
f  Tf^r ^  fspp Tfr fV m  » m

5  1 r r r  ^  ?  F t
*T fV*TT 5iTm<i7 HX

w r  5mmtt, <ft wm 
*rtr H k v x a s  f:<rri ifr 

s iT m  r̂r <rM1  apt
5HT*T T̂EHIT ?
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Mr. Speaker; Both o f them w ill b* 
discussed simultaneously.

Shri Sonavane.
Shri Sonavane: 1 wanted to speak

about the same point.
Shri Satya Narayan Sinha: With

regard to this Life Insurance Corpo­
ration (Second 'Amendment) Bill, to 
which m y hon. friend opposite has 
taken some objection. I shall be able 
to announce within an hour whether 
wa  shall have this BiU postponed for  
the next session.

Mr. Speaker: I shall now put the
motion regarding the Business Ad­
visory Committee to the vote of the 
House.

The question Is:
“That this House agrees with the

Ninth Report of the Business Ad­
visory Committee presented to the
House on the 7th September, 1957.**

The motion was adopted.

MINIMUM W AGES (AMENDMENT) 
BILL— contd.

Mr. Speaker: The House w ill now
t»ke up further consideration of the 
follow ing motion m oved by  Shri Abid 
A li on the 7th September, 1957, 
namely: —

“That the Minimum Wages 
(Am endm ent) Bill, 1957, as passed 
by Rajya Sabha, be taken into
c o n s id e r a t io n ” .

The time allotted was 5 hours. Time 
taken is one hour and fifty-four 
minutes. The balance is three hours 
and six minutes. Shri B. K. G a lk w a d  
w ill kindly continue his speech.

Shri B. K . Galkwad (Nasik): Last
Saturday I was describing about the
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class o f w orkers w ho are called in­
ferior  village servants. M any o f the 
hon. Members including the Deputy- 
Speaker w ere surprised to hear the 
pitiable condition of the inferior 
village servants in the villages. For 
the information of the House and for 
their information, I just want to ex ­
plain what the position of the inferior 
village servants in the villages is.

These village servants are called by 
different names in different States. In 
Bombay, these inferior servants are 
called Mahars, Jaglyas and Ramoshis. 
In Gujarat, they are known as Rawni- 
yas. In Uttar Pradesh and Punjab 
they are called Chawkidars and so 
on. Now, they have got several 
duties to perform . Several questions 
were put to me b y  some o f m y hon. 
friends last time, including the 
D eputy-Speaker, and it was said that 
the inferior village servants m ight be 
part-tim e servants. The D eputy- 
Speaker said that they must be getting 
some other Rind o f remuneration in 
order to discharge the governm ent 
duties. O f course, that point was ex ­
plained to a certain extent but in order 
to enlighten the House, I  want to 
clarify  the position further.

Now you w ill find that the duties 
which the inferior village servants, 
particularly, in Bom bay have to dis­
charge are numerous, i f  comes to 19 
items. 1 have, o f course, no time to 
describe the whole thing. There is 
very short time at m y disposal, and 
so I w ill be  very brief. The first 
duty they have to discharge is the co l­
lection o f land revenue amount and 
take it to the Taluk Office. What­
ever land revenue is collected in the 
villages, has to be taken to the Taluk 
Office by the village servants wifhout 
any help or assistance. Secondly, 
w henever any departmental officer 
visits the village, the village servant 
has to be present in the village and 
discharge his duties fo r  him, by  giving 
him  every support and help, whatever 
the officer wants. Not only that. If 
there is any epidemic such as cholera, 
sm all-pox, plague, etc., every day, the 
Inferior village servant is to go to the 
Taluk Office and report about it. He

must report that so many attacks 
w ere known and so many deaths took 
place. Even if  there is no attack, he 
w ill have to say “ No attack, no death” . 
That report w ill have to be made to 
the Taluk Office and he w ill have to go 
to the Taluk Office for that purpose. 
The distance between the village and 
the Taluk Office in several places is 
m ore than 20 miles. Every day, the 
man has to go on 'foot only. But he is 
not paid* any kind of allowance for 
this. Even if there is m otor traffic, he 
is not given any kind o f allowance. 
He has to go on foot only. These v il­
lage servants have to collect the in for­
mation about births and deaths in the 
villages and report the information to 
the Officer ■when he visits the village.

During the period o f the temple 
entry satyagraha, in Bom bay State, 
particularly in Nasik, those people who 
participated in this movement in seve­
ral villages— the Mahars, Jaglyas, etc., 
—were boycotted by the villagers and 
when they were boycotted by the v il­
lagers, they were not allowed to enter 
the village. In spite of that when the 
officers visited the village, they were 
asked to report to the officer as to 
how many births and deaths took 
place in the village. Just imagine the 
condition of the village servant. H ow 
can he get this information when h e  i* 
boycotted? O f course, any inform a­
tion about death may be known be­
cause the dead bodies are removed 
from  the village and taken outside. 
But about births, when he is not allow ­
ed to enter the village, how can he fu r ­
nish this information? If the officer 
finds that he is not in a position to 
supply the information, the village ser­
vant is fined. There is the State o f 
affairs even now.

Some friends, associations and Hari­
jan Sevak Sanghas go to the villages 
in order to rem ove untouchability. 
These Social W orkers take the 
Scheduled Caste Inferior V illage Ser­
vants to the temples or to the public 
wells. The next day, the village ser­
vants concerned are boycotted and they 
are not allow ed to enter the villages. 
When they are not allowed to enter
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the villages, how  can they discharge 
the duty o f collecting information 
about births and deaths? So, such is 
the peculiar condition. If they do not 
supply this information, they are lined 
Such is the nature of these 19 items of 
w ork which they are asked to dis­
charge.

Some o f m y friends were telling me 
on Saturday last that they must be 
part-tim e workers. In this connection 
I want to bring to the notice of this 
House the fact that they are not part- 
time workers alone but som e-thing 
more. I do not know how  to define 
it. But, generally, a tim e-lim it is 
specified for such full time work, is for 
six or seven hours as the case may be. 
But in the villages, the village servant 
is put on duty in the chawrx for 24 
hours. If the man goes on leave, and 
in the mean time if an officer comes 
to the village, the father of the village 
servant w ill be called If the father 
is not available, the brother w ill be 
called. If the brother or nobody else 
is available, his w ife w ill be called 
and be asked to discharge the duty. 
This shameful thing is going on in the 
States at present.

In this connection, I have to point 
out that 110 leave is granted to these 
village servants. Only wages arc given 
fo r  discharging the duties The hon. 
Deputy-Speaker said the other day 
that there must be some other kind of 
remuneration earned by these people 
I do admit that there are certain v il­
lages where the> e nre government 
lands which are allotted to them. But 
there are also so many districts -~uch 
as Kolaba, Ratnagiri, Than a and so on 
where no governm ent land is given to 
these people. Further, you w ill find 
that the remuneration given was just 
Rs. 4 per mensem. O f course, I said 
last Saturday that Oovernm ent was 
kind enough to incruise that pay by 
cent, per cpnt., that is, from  Rs. 4 to 
Rs. 8 per mensem. But I ask, »s this 
the adequate wage in these days? You 
want to have the socialist pattern 
o f  society. Are you going to bring it 
by  this way by giving most inadequate 
wages to these people who are all 
dow n-trodden and whom  you call 
Harijkns? I do not call them Harijans

o r  the sons o f God? Just imagine 
how  these people live. O f course, I 
do admit that some ot the Members 
might have visited these villages, espe­
cially those who are bom  in the v il­
lages. But others may not be aware o f 
the circumstances. When the people 
from  the cities ga to villages—I think 
they are not in the know o f things. 
The untouchability is observed in three 
ways. (1) Untouchable (2) Unap­
proachable (3) Unseenable. These In­
ferior village servants come from the 
Scheduled castes and Scheduled 
Tribes. To the local people they are 
untouchables. But Hon’ble members 
of this house who live in cities and 
when they visit villages, these Inferior 
Villages servants are kept far away. 
They are unapproachable to them. In 
case o f Hon’ble Minister when they 
visit villages during their tour these 
Inferior Village servants are unseen- 
able to them So, this is the state of 
affairs. Even during night-time, if an 
officer comes to the village, you know 
how many departments the village 
servants have to serve. If a peon is 
appointed here, for parliamentary 
affairs, he will discharge the duty 
pertaining to the parliamentary affairs 
alone, and^oth ing else. But this man 
will have to discharge duties for the 
revenue officer, the forest officer, the 
police officer and whatever officers 
there are for the various departments. 
If there is sm all-pox in the village, 
he will have to go from  door to door. 
All these duties he has to perform  in 
every vi'lape. But still you will find 
that the hon. Labour Minister was 
kind enough not to include these 
people, so that they may get the 
benefit of this Act. I would, therefore, 
earnestly appeal to the hon Minis­
ter.

An Hon. M ember: He does not
know the problem.

Shri B. K. Galkwad: I do not know 
whether they know  the problem. Many 
o f them say that they know t^e pr 
lem, but when tht...- are not in lot h 
with these people, what can they knoiv 
about their problem s? They want to 
establish a socialist pattern of society, 
but w here? In big cities o f people like 
Tata, Birla, etc. they might be doing
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It. M y submission is that w hile am end­
ing the Act, Governm ent have tailed 
to include the w orking classes.

I have given an amendment 
follow s:

“ In the Schedule to the principal 
Act, after item 12 under Part I, the 
follow ing  items shall be added; 
namely, em ploym ent in shops and 
establishments covered by  the 
Shops and Establishments Acts in 
force  in the various States and 
inferior village servants serving 
under States Governments such as 
Mahars, Jaglyas, etc."

I have not got the time at m y disposal 
to mention the names by which these 
inferior servants are called in different 
States. But you w ill see that they are 
not in a small num ber; I think the 
num ber w ill not be less than 1  crore. 
In every village there are 3 or 4 such 
servants. So, at least those people 
should get the benefit o f this Act.

So, I request the hon. Deputy M inis­
ter to accept m y amendment. If he 
does not, I request hon. M embers appo­
site to support this amendment of mine 
and press the Governm ent to include 
it. As far as speeches are concerned, 
I know they w ill speak in favour of 
me, but w hile voting, they w ill vote in 
favour of the G overnm ent in order to 
have discipline. I do not com e in the 
way o f your observing this discipline. 
But when there is real service to be 
done to  the country, I hope they 
should com e to our rescue and help 
us.

Y ou  w ill find that it has been stated 
in the second Five Year Plan, on page 
320 as follow s:

“During the first five year plan, 
minimum wages have been fixed 
over their entire territories in the 
States of Punjab, Rajasthan, 
A jm er, Coorg, Delhi, Himachal 
Pradesh, Kutch and Tripura. In 
A ssam ' Bihar, Bom bay, Uttar 
Pradesh ..........."  etc.

As far as Bom bay $tate is concerned,
I know  it definitely that this A ct has 
not been enforced so far as agricultu­
ral labour is concerned. If it has 
been enforced anywhere in Bom bay 
State, I w ill ask the hon. Deputy Minis­
ter to enlighten what villages and in 
what parts it has been enforced in 
Bom bay State. About other States, I 
know nothing. But I know definitely 
about Bombay. In the second Five 
Year Plan they have said that in Bom ­
bay also minimum wages have been 
fixed.

Mr. Speaker: 5 hours have been
allotted. The hon. M ember took 1 1  
minutes on Saturday and today he has 
taken 15 minutes. There are other 
groups w ho have had no representation 
at all.

Shri B. K. Gaikwad: I w ill finish
in one minute. Through you. Sir, I 
w ill bring to the notice o f the hon. 
Deputy Minister the advice given by 
our Prim e Minister. O f course, it is 
printed on the back-side o f this book. 
Small Industries Corporation: “ I am 
not interested in excuses for  delay. I 
am interested only in a thing done” . 
Government have delayed this matter 
for a long period. So, I request the 
House as w ell as the Deputy Minister 
not to delay or postpone it up to 31-12- 
59, but to see that this is done as 
early as possible, namely, 31st Decem ­
ber, 1957. I hope the hon. Deputy 
Minister w ill agree to this.

Dr. M elkote (R a ichu r): Mr. Speaker 
for the past nearly two hours, various 
speakers have eloquently placed be­
fore  the House the very important 
question...........

Mr. Speaker: The hon. M ember w ill 
resume his seat for a minute. I w ould 
like to ascertain from  the House w h»t 
time should be allotted for  the general 
discussion, what time for the clause- 
by-clause consideration stage and what 
time for the third reading, if there are 
any speeches then. Out o f the 5 ht>urs 
allotted, w e have taken already 2
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hour* and S hours remain. It means 
that by  3.30 w e  must finish all the 
stages o f this Bill. H ow  much time 
w ould  the Minister like to have?

The Deputy Minister o f Labour 
(Shrl A bid  A ll) : 25 to 30 minutes.

Mr. 8peaker: A ll right. What time 
should be allotted for  clause-by-clause 
consideration ?

Shri Tangamani (M adurai): There 
are certain amendments.

Mr. Speaker: There are amendments 
to clauses 3, 4, 14 and 18. I think it 
w ill take one hour. The hon. M em ­
ber has already spoken. There are 
other parties like the PSP, the Socialist 
Party and so on and they should be 
given opportunities.

Dr. K . B. Menon (Badagara): 1
shall not press m y amendment to 
clause lfj.

Mr. Speaker: A ll right; 1 am not
taking up amendments now. So, it is 
the general desire o f the House that 
there should be one hour for clause- 
by-clause consideration. In the third ( 
reading, there w ill not be any speeches.

Shri Tangamani: There w ill be one 
speaker.

Mr. Speaker: So, 1 w ill call the
hon. Minister at about 2 O 'clock. 
There are 1 hour and 20 minutes left. 
Hon. Members w ill try to be brief.

Dr. M elkote: I was saying that the
M embers w ere eloquent in placing be­
fore  the House the problem  facing the 
country. It should be understood as to 
w hy people have been speaking so e lo­
quently. It was said by  one M ember 
that the agricultural landless labour 
form  about 22 per cent, o f the popula­
tion. Some said, the num ber was 3.5 
crores. If it is 22 per cent., it would 
com e to 7 crores o f  our population.

Apart from  that, there is the indus­
trial sector, because in the Schedule, 
there are tw o parts: organised indus­
tries and non-organised industries, 
where there are m ore than 1,000 
people pertaining to a calling. I f that

number and the number in the indus­
trial sector are added, it w ould com e 
up to more than 9 or 10 crores, w hich
means roughly about 33 per cent, o f 
the population o f India. So, the p ro­
blem  that w e are discussing here is a 
problem  that affects nearly 10  crores o f 
the people o f  India. In a matter o f  this 
type, I am sorry to note that the total 
tim e allotted has been only 5 hours. 
The House is very thm, with a poor 
Press and a poorer public to attend to 
the woes and miseries o f the section o f 
the people w ho are denied the benefit 
o f this Act. That is the problem  with 
which w e are being faced today.

The principle enunciated in this 
Minimum Wages Bill is the question ot 
giving a minimum living wage. A  
minimum living wage cannot differen­
tiate between a man and a woman. It 
is a minimum wage after all, it is not 
a fair wage. In this, as one o f the 
Members pointed out, there have been 
disparities made in several States, and 
I do not know on what reason. Can 
a woman live— suppose she is the <Jnly 
bread -eam er for the whole fam ily—  
no less than what is necessary fo r  a 
man w orker?

These disparities are so enormous 
between State and State and between 
industry and industry that it imme­
diately calls for  the attention of the 
Governm ent and the public to review  
the w hole situation. And during the 
past six or seven years the Central A d­
visory Board has m et only tw ice to 
consider this problem. The problem  is 
so colossal that I feel that the Com m it­
tee should have a continuous sitting 
and not an ad hoc sitting. Unless that 
is done this problem  cannot be tackled 
to the extent w e desire.

It is about ten years now  since w e 
have w on our independence. When 
this A ct was enacted in 1948 the poor 
m an held it as a charter o f his rights 
for  a minim um  liv ing wage. Even 
today the w hole o f the agricultural sec­
tor is left out, almost untouched. 
W here do w e stand? Is this right? 
This is the problem  which we have got 
to consider most dispassionately.
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But it should be said to the crcdit of 

the Labour Department in the G ov­
ernment that it has enacted this law, 
it has taken all measures that it could, 
and it has brought to our notice ihe 
enorm ity of the problem  that faces us. 
Several lakhs o f people, I should ;;iy 
millions, have been affected and their 
living wage has gone up.

But then, as I said, there aii two 
aspects o f  the question, the inau^tnal 
and the agricultural What the G ov­
ernment cannot do it w ill never be 
able to do The whole problem  is one 
o f  finance. Finance usually stints 
m oney to the Labour Department The 
Labour Department takes only a sum 
o f  about twenty-five or twenty-»ijc 
erores o f rupees during the live-year 
period to implement all its schemes 
If we also have the agricultural sec­
tor as w ell as inspectorate for  shops 
and other establishments. we would 
be having som ewhere about seventy 
thousand or a lakh of people Even 
then, a sum o f three or four lakhs of 
rupees for an establishment annually 
spent is w ell w orth it, because it 
affects ten erores o f the population if 
India

If that has to be done, and if m ini­
mum wage is to be enforced, naturally 
the Plan targets w ill get upset, a=. 
more money w ill have to be found for 
the Inspectorate as w ell as Cor the 
labour class w ho w ork in the pnvato 
and public sector Therefore J do  not 
want the Planning Commission to go 
ahead just now with this increase m 
the outlay But since the problem  is so 
enormous, since there is no census and 
data collected with regard to this, .'ind 
possibly since no assessment of the 
extra cost that would be involvtd  has 
been made by the Planning Com mis­
sion, I personally feel that this is the 
time, when there are still four years 
to go ahead to the next census, to con­
sider as to what type o f census wi­
nced and we have to give instructions 
to the Census Commissioner as to the 
items on which he is going to collect 
data. This is also the time, when pos­

sibly next year or the year after that
the Third Five Year Plan w ill be in 
the offing, to consider the changes that 
may be necessary in the financial 
structure if the minimum w age that 
fixed is to be enforced, so that the 
Planning Commission may take note 
o f this and make adequate arrange­
ments for the implementation o f this 
Act.

I was saying that the minimum wage 
has disparities in various sectors. The 
Department has supplied us with 
various notes. I w ould like to make 
only one point. Certain Stated have 
fixed a minimum o f ten annas, and the 
maximum goes to tw o rupees four 
annas. Even the cottage industries 
sector  w h ic h  operate* m the village 
side f v*A\— couple of annas put into 
the pocket o f an agncultui 1st who is 
partially em ployed may bo a different 
thinj'— but an luiemployed p erso n  
■should get a m in im u m  o f  twelve annas 
And hen* the Minimum Wage.> Com - 
mittt e gixN and fixes ten annas. The 
rcKt v  jm lus i !  es  sector is  prepared to 
pay tw elve annas, but the minimum 
wafi* in th e  ru r a l  sector  1 •. fixed at 
ten annas

Apart from this, there has been no 
discrimm ltion made, in certain States 
like U P ,  between the minimum that 
ought to be paid to the rural sector as 
oiM-nvt ihe urban sector How can a 
person live 011 tw elve annas in a town 
like Lucknow or other such places7

These problem s are so colossal, 
since it affects, as I said, seven lakhs 
of people of various callings and 
vanou.s groups who have to be ques­
tioned and answers obtained from  
them, that it is necessary, if the free­
dom is worth anything, to enthuse this 
sector and see that they live in India 
in a respectable manner And that 
respectable manner is not even by  a 
fair wage but by a living wage I 
have nlso had the opportunity of w ork­
ing tht4? scheme m a State and I know 
the colossal nature o f  the problem and 
the poor position o f the flnanccj. But 
I feel that ways have got to be d ev il­
ed.
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With regard to the agricultural sec­
tor I understand that even in a place 
Like China which has had its indepen­
dence for m ore than six year* or m 
Russia which has had its present gov­
ernment for ovei forty years, the 
agricultural sector is not treated just 
on par what the industrial sector 
W here i« the equity then? If this 
problem  cannot be tackled on a totali­
tarian method even in a place like 
Russia or China, in a'dem ocratic coun­
try like India the problem that face* 
us has got to bo very well understood 
I therefore feel thot methods have 
got to be adopted in a poor countrv 
like India which ccTuld be enforced 
and which would onsure tha* the poor 
man gets his rights.

We have heard sufficient criticisms 
here, but nobody has placed before us 
constructive suggestions as to how to 
end this W henever the financial pro­
position comes in, it brings *n mote 
taxes, and that is opposed by the M em ­
bers of the Opposition Somehow or 
the other the Government hao to find 
the monev They take cudgels agains* 
the Government for not constituting a 
Pay and Scrvict* Commission After 
all is said and done, they «;eom to feel 
tfiat lf 11 is put in then hands, they 
could manipulate, whether it is with 
legard to governm ent employees or 
the industrial sector, and they would 
be able to go ahead But this prob­
lem is not so easy. This problem has 
got to be faced by the counti y and bv 
(‘very section of the population

Therefore, my suggestion is th’ s In 
the U S A ,  m the agricultural sector 
it is not necessary either to register or 
license The inspectorate would go 
and examine only those places or shop-; 
and establishments which are register­
ed and licensed It is not necessary 
to register any person in the agricul­
tural sector by licensing. He carries 
a book with him and the em ployer has 
got to note in the book as to what h»* 
has paid. If the em ployee ft_eK that 
he has not been paid a living wage, he 
immediately reports the matter and the 
case is taken up This way. w e would 
avoid having a number of inspectors 
em ployed This* w ould save money 
A t the same time, those that have a 
grouse against the em ployer may re­

sort to measures which would give 
them succour. But possibly we cannot 
adopt it for the simple reason that for 
a paltry sum o f eight annas a worker 
cannot go to the inspector of the town 
and make his representation But 
there seems to be no other remedy 
This is what I want to bring to the 
notice of the Government. Now G ov­
ernment has come forward with cer­
tain amendments Th%re are certain 
lacunae and they are trying to over­
come them

I w elcom e this small m casuit lor  the 
benefit at would confer on employees. 
But this problem  has to be looked in­
to in a wider perspoctivc. Mere cri­
ticism o t  the G overnm ent would not 
do Alt sections of the population 
should com e together and help the 
Government in implementing this 
scheme. They could do it But we 
must appreciate the enormity of the 
problem Even ten years after Inde­
pendence this problem has not been 
tackled to the extent it should have 
been done, not because Government is 
not w illing to do it— the Central G ov­
ernment is very anxious to do it —but 
because of other difficulties The fttate 
Governments find various difficulties 
Oft*'*! time the m»t»rests come
in the w o '- S*»m ; rn>  ̂ it io the 
Finance Department that says th it 
even the small sum they collect m 
the shape of licence and registration 
fee ought to go to the pockets of the 
Exchequer and not spent on employing 
m ore inspectors '

'fciis problem could be overcom e if 
a committee like the Pay Commission 
which was appointed recently, is 
appointed for the whole o f India to 
investigate and report on these matters. 
It a stupendous problem  that I am 
referring to 1  do not want to waste 
the time o f the House by  bringing 
amendment after amendment. That 
w ill not solve the problem  The prob- 
1ern ha-> to be so1ved once and foi all 
and that can be done on ly  by going in­
to the root o f the problem  That can 
only bo done when a Pay O«mmiss»on 
is appointed

I want to draw the attention o f the 
Deputy Labour Minister to another 
problem  and that Is with regard to
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village officials. It is a problem  which 
w e  have to look  into. Governm ent 
paying Rs. 3 or Rs. 4 / -  per month to 
their em ployees and making them 
work for  the w hole o f  the day is not 
at all just. In these matters finance 
should not com e in the w ay. We must 
g ive  succour to them quickly.

There are various other matters 
w here there are pin-pricks. Take, lor  
instance, the case o f the Delhi tonga- 
wallas. Now, because o f  the m oderni­
sation o f the modes of conveyance, they 
are getting low er and low er earnings 
every  day. When they go to get their 
licences registered, they are asked to 
com e over and over again for eight 
monhts. Then, they have to get it re ­
gistered over and over again every 
year, whereas a m otor driver need re­
gistered only once in three years. W hy 
there is this harassment of a poor 
w orker, I cannot understand.

I want Governm ent to look  into 
these problem s and give them succour. 
I am sure that the Labour Depart­
m ent w ill, understanding the situation 
as it does, place beforer this House a 
very  w ell-conceived plan in the near 
future fo r  the betterm ent o f the poor 
man, to w hom  w e have given this 
charter or  rights for  a living wage.

Mr. Speaker: I am now  calling
Dr. K. B. Menon. Thereafter I w ill 
call Mr. L. N. Mishra and Shri Anthony 
Pillai.

Shri Thimmaiah (K olar-Reserved- 
Sch. C astes): Could w e also get some
chance?

Mr. Speaker: I w ill try.
Dr. K . B. M enon: I feel that there

is considerable truth in the charge that 
the Governm ent have no wage policy. 
I am doubtful whether the Governm ent 
have any definite conception even 
about the minimum wage, whether 
it is to be calculated on the 
efficiency standard or whether it is to 
b e  calculated in some other way. This 
<iiscussion has often taken place in 
som e o f  the State Assem blies and I 
have had the privilege of both listen­
ing and participating in those discus­
sions. A nd I should say that at none

o f these discussions they have been 
able to arrive at any definite conclu ­
sions for  the simple reason, I believe 
is that Governm ents are afraid to 
touch the problem  or  to  deal with 
the problem  o f the minimum wages, 
particularly in agriculture, because 
they w ill be handling a problem  about 
w hich  they are themselves not quite 
sure. I do not wish to devote the 
little time that I have in the discus­
sion of these general problem s but I 
w ould like to concentrate m y atten­
tion upon the Bill that is before the 
House for  amendment.

W e have had an opportunity o f  see­
ing the w orking of this A ct fo r  the 
last nearly one decade and, I believe, 
w e are in possession o f sufficient in­
form ation to assess the advantages and 
disadvantages that this A ct has given 
to the em ployer and the employee. 
This decade has been significant, not 
only in the length o f time that has 
lapsed, but also in the richness o f 
experience that this decade has, being 
the period immediately follow ing the 
winning of freedom . This A ct has 
come for amendment three times and 
this is the fourth time that it has com e 
up again for changes. I wish to submit 
that even with this amendment the Bill 
is by  no means a perfect one. There 
are certain loopholes and pitfalls in the 
A ct to which I w ould like to invite the 
attention o f the House and that o f the 
hon. Minister.

Sections 5, 6, 7, 8 and 9 o f  the Act 
deal w ith the com position and consti­
tution of committees, sub-comm ittees 
and advisory-committees. These com ­
mittees are appointed or nominated 
committees. My feeling is that the 
time for  nomination is over and so 
these committees should not be nom i­
nated or appointed, but should be 
elected. I can understand that in cer­
tain cases Governm ent m ay reserve the 
privilege o f nominating part o f the 
members, but com plete nomination, I 
believe, is not necessary today. D ur­
ing the discussion o f the Legislative 
Councils B ill w e  have heard insistent 
and persistent protests against the 
alleged nomination o f mem bers on the 
district boards in some o f the States.
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W e have had considerable amount 
o f  experience— I w on ’t say considera­
ble amount— soma experience in the 
w orking o f dem ocracy in the last ten 
years, and considerable changes have 
also com e over the country. Labour 
is m ore conscious, is m ore organised 
And is m ore capable of collective bar­
gaining. Under such conditions, I be­
lieve that labour is in a position to 
take care of itself and that the places 
on these committees should be filled 
by  elected representatives of regis­
tered trade unions.

13 hrs.
Another submission that I wish to 

m ake is this. The pow er of these 
committees should not be restricted 
to m ere rendering of advice. If it is 
lim ited to rendering of advice, I am 
afraid it is 'likely  to remain only on 
the minutes book. Section 10 pro­
vides for the appointment of Inspec­
tors who are government employees. 
But, being of the subordinate service, 
I am afraid, these Inspectors may, 
sometimes, be influenced by  the em­
ployers and may not always be in a 
position to render service to the em - 
p ’oyees. I, therefore, feel that these 
advisory committees or advisory 
boards may be given some supervi­
sory powers so that the employees 
m ay go to these members in case of 
need. I also feel that, i f . these com ­
mittees or boards are given more than 
advisory powers, and if they are vest­
ed with supervisory authority they 
w ill exercise a certain amount of 
healthy influence over the subordinate 
Inspectors w ho are appointed by the 
Governm ent and give greater service 
to the em ployees themeselves.

Now, I w ould like to say a few  
words about section 20 which deals 
with adjudication o f disputes. When 
there are disputes between the em - 

vployees and employers, there is a 
limitation provided in sub-section ( I )  
o f  section 20 lim iting the time to six 
months. I feel that this is too short 
a time. Ordinarily, under the Lim i­
tation Act, three years are given for  
filing claims with regard to moneys 
that are due. In case o f  employees,

I do not know w hy it should be res­
tricted to six months whereas in 
other cases a claim may be made 
within three years. Ordinarily, an 
em ployee is an ignorant and illiterate 
man, who may yet have information 
that he can file claims within three 
years. I understand the dictum that 
ignorance of law is no excuse. But, 
that legal dictum w ill not hold where 
the ignorance is universal. It would 
even be  cruel to exercise or impose 
that dictum in the case of employees 
w ho are generally ignorant. M y sub­
mission in that connection is that time 
should be executed, if not to three 
years, at least from  six months to 
one year.

1 have also a submission to make 
in connection with sub-section (3) of 
section 20 when it says that an em­
ployee may file a claim for  the differ­
ence of w age paid, less than what is 
prescribed by the Minimum Wages 
Act. Because o f the rather loose 
wording or lack of clear wording, it 
has been interpreted by the lawyers 
of the employers in such a w ay that 
that the court, because it has to take 
a purely legalistic viewpoint, often 
has refused to pay anything or grant 
anything to the employee where the 
em ployer has claimed that he has 
paid no wages at all. The sub-sec­
tion says, what is paid less them the 
minimum wage. It implies that some 
part of the w age has been paid. 
When no wage at all has been paid, 
it is argued before the court, that 
the em ployee has no right for  any 
claim at all. I am not m erely quoting 
theory. Mai)*' courts have refused to 
grant the appeal of the employees 
when the em ployer cam e and stated 
that no wages at ‘ all w ere paid. This 
is the experience o f some of the law ­
yers who have attended friese courts 
and pleaded fo r  labour.

V ery often, both  the court as well 
as the Labour officers are lenient to 
the employers. Even though there is 
a provision in section 22 for impri­
sonment, I do not know yet o f  any 
single case where an employer has 
been sentenced to imprisonment. 
Oftentimes, he escapes with a light
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punishment of a fine of a few  rupees. 
H ow  this can be overcom e, I do not 
know unless the Government takes 
up the question o f issuing instruc­
tions or in some way tightens the 
Act.

1 w ould like to conclude with just 
a few  words about minimum wages 
m  agriculture. It is rather pathetic 
that Government have not found it 
possible to enforce minimum wages 
in agriculture. Government have 
gone  only to the extent of experi­
menting and conducting research with 
regard to the enactment of Minimum 
Wages Act for agnculture. In the 
first place, I do not understand why 
there should be research, why there 
should be experiment as to whether 
there should be minimum wages in 
agriculture. I believe that the very 
object of minimum wages is to pro­
tect labour fiom  exploitation by the 
em ployer and al-;o to safeguard the 
interests of ’abour to the extent that 
they get sufficient remuneration for 
the labour that they put in. I f these 
principles underlying minimum wages 
are accepted, I do not understand the 
hesitation on the part of the G overn­
ment to enforce pnvment of minimum 
wages for agriculture Agricultural 
labour being the largest section,— 
m ore than 50 per cent of th'' people 
are engaged in agriculture--I wish 
that the Governm ent would set* to it 
th:U minimum wages are enforced 
with regard to agriculture. It is also 
m ore necessary because th**re are 
greater fluctuations in t^e prices of 
raw materials The agricultural 
labour is less sophisticated, less ag­
gressive. less organised, and less capa­
ble o f collective bargaining. Tt is 
they who need the protection of the 
Government. I wish that the G ov­
ernment would extend that protection 
without anv further delay

BUSINESS OF THE HOUSE
The Minister of Parliamentary 

Affairs (Shri Satya Narayan Sinha): 
In view  o f the oninions expressed bv 
a large num ber of M embers from  all 
sections of the House that m ore time

Minimum Wages 12776 
(Am endm ent) Bill

should be allotted to the Life Insur­
ance Corporation (.Second Amend* 
ment) Bill which is not possible in. 
this session, Governm ent has decided 
that this Bill should be taken up next 
session So. as soon as the Minimun^ 
Wages (Am endm ent) Bill is finished, 
the Delhi Municipal Corporation Bill 
for reference to a Joint Committee 
will be taken up.

MINIMUM WAGES (AM ENDM ENT) 
BILL— contd.

The Parliamentary Secretary to the 
Minister o f Labour and Em ployment
and Planning (Shri L. N. M lshra):
1 seek your indulgence and the in ­
dulgence of the House to intervene 
at this stage of the consideration o f
the Bill.

The House w ill recall that some
hon. Members, especially Dr, Menon, 
Shri Shibbanlal Saksena and Shri 
Jadhav, while speaking on this Bill 
day before yesterday, made certain 
general remarks about the labour 
policy of the Government, and they 
tried to give a very distorted picture 
of the policy of the Government, as 
regards minimum, fan  and living 
wages.

Strict’ v speaking, the question of 
living and fair wages should not have 
com e within the purview of the dis- 
cus'jion of this Bill. I say that these 
two points were outside the scope of 
this amending Bill not only because 
we arc mainly concerned with the 
minimum wages, but also because of 
the faet that on!v n few  days back, 
the Minister of Labour, Shn Nanda, 
had made a very lucid clarification o f 
the general labour policy of the G ov­
ernment. W hile explaining the gene­
ral labour policy of the Governm ent 
he had also emphasized and clarified 
thf» wage policy of the Government. 
Explaining hts poliev, he h*d referred 
to the wage poliev and said:

“Our intention js that the m axi­
mum should be done in the 
matter o f wages, in the matter o f  
social security to satisfy the 
claims of the workers. But there 
is some limitation to that. Tliat

9 SEPTEM BER 1957
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limitation does not arise on ac­
count of want of goodwill .on our 
part, that is inherent in the eco­
nomic situation in the country..”

He proceeded further and said:
“ Considering the situation here, 

considering what we are in this 
country, considering the stress of 
the Plan which is intended to help 
us later on and also now, I think 
what we are doing is nothing of 
which ive need be ashamed.”
However, some hon. Members have 

chosen to raise these points again 
and it would be my endeavour here 
to meet them in my own humble way.

Let me begin with the minimum 
wages question. It has been accepted 
that the minimum wages should be 
need based. If that is so, w e w ill 
have to think of. the needs o f the 
different sections of the country, to 
look to the vast expanse of the coun­
try and we will have also to accept 
the w ed s of each State or region are 
not the same, but that they differ 
from place to place, from region to 
region. The purchasing pow er of the 
people also is not the same in every 
State It differs and the needs differ. 
Therefore, thare cannot be anything 
like a uniform minimum wage 
throughout the country.

It is because o f this that the M ini­
mum Wages Act provides that re­
gional committees, and local com ­
mittees should be set up to take into 
consideration the various local condi­
tions before fixing mimmum wages. 
And these committees, before decid­
ing what should be the minimum 
wage in particular industries, have to 
look into these matters and find out 
the needs of the local people, the 
normal purchasing pow er o f the peo­
ple in the local area and then fix the 
Wages. Therefore, there cannot be 
uniform standards throughout the 
country so far as minimum wages are 
concerned..

There is also a fact that while 
considering the minimum wages, 
these committees took into considera­
tion the question as to what should

be the basic requirements of the per­
sons, and therefore, it is not correct 
to say that we have no basis for fix­
ing the minimum wages. Our basis 
is this, namely the requirements of 
the people, their purchasing power 
etc., as I have enumerated earlier.

Further, the House is aware that 
the last labour conference which was 
held in Delhi has come out with a 
tripartite agreement in which it has 
been clearly stated that the minimum 
wages should be calculated on certain 
minimum food requirements, clothing 
requirements, requirements in terms 
of housing, fuel, lighting and other 
miscellaneous items. For example, 
any future committee, while fixing 
the minimum wages w ill take into 
consideration these minimum require­
ments o f the working people. Fur­
thermore, there has been a special 
recommendation also made by this 
conference which we did not have so 
far, and that is that if the minimum 
wage is fixed below  the norms in any 
industry or any State, they w ill have 
to cxplnin what prompted them to go  
below (he prescribed norms. They 
will have to convince the State G ov­
ernment. the parties concerned etc., 
as to what special factors made them 
depart from the prescribed norms. 
Therefore, I would appeal to the 
Members to give a fair trial to this 
decision. Before they demand any­
thing drastic or radical, they should 
wait and see the working of this re­
commendation of the tripartite agree­
ment arrived at at the last labour 
conference. Such an onus had not 
been thrown on the wage-fixing 
authorities till now. and w ? do hope 
that this will fetch better results and 
that the complaints that w e have 
heard thus far w ill no more be 
heard in future.

Now. Jet us com e to the question 
of fair wages and living wages. The 
question of fair wages and living 
wages is not as simple as stated by 
soirte Members. It might be easier to 
fix minimum wages in an Industry, 
but it is not so easy to fix fair or liv ­
ing wages. At times it becomes a 
verv abstract thing. What might be 
a living wage in one part of the
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country may not be  so in another 
part of the country. You can pres­
cribe certain norms for  minimum 
wages, but it is very difficult to pres­
cribe them tor  living wages.

So far as the question of fair wages 
is concerned. Governm ent have been 
very serious, about this. W e know 
the recommendations o f  the Fair 
Wages Committee, and w e do hope 
and believe that the study made at 
the labour conference gives ample 
facts to  know the w orking o f the 
mind o f Governm ent so far as this 
question of fair wages is concerned. 
The thousands of awards of the cen­
tral industrial tribunals, as also those 
o f the labour appellate tribunals, have 
been studied, and the conclusion of 
this study has been broadly accepted 
by the Indian labour conference. I 
may quote here one or two para­
graphs from  the conclusions:

“ Regarding wages the tribunals
have generally follow ed the prin­
ciples laid down in the Fair
Wages— Committee's Report."

Attempts have been made by  the tri­
bunals to fix the fair wage between 
the two limits recommended by the 
Fair Wages Committee. Tribunals 
have also taken into account the 
criteria which govern the fixing of 
wage differentials.

Some Members demanded a com ­
prehensive legislation as regards fair 
wages. I must ask your indulgence 
to tell them that it is not very easy 
to have some kind o f comprehensive 
legislation. What is the need for  it 
at the present m om ent when w e feel 
that there are still somfe ways of 
getting the principles of fair wages 
accepted by the w age-fixing authori­
ties? So long as these ways are open 
to us, I do not see w hy there should 
be any statutory obligation of «the 
type demanded. I f  they have some 
complaints against the w orking o f the 
M inimum Wages Act, they m ight have 
similar complaints against the w ork­
ing o f  the Fair W ages A ct also.

Shri l u f u n u l :  M ay I  know  w he­
ther they w ill give directions to 
the State Governments to fix the 
minimum wages on the basis o f  the 
recommendations o t  the Indian 
Labour Conference held in Delhi, 
namely there should be three con­
sumption units for every w age-eam er 
and that on that basis the wages 
should be fixed?

Shri L. N. Mishra: The decisions of 
the Indian Labour Conference have 
been published, and the hon. Member 
was one of the participants, and I 
believe he must be knowing all the 
norms that have been prescribed. We 
believe the State Governments w ill 
try to implement them subject to 
their capacity.

Talking about fair wages. 1 would 
draw the attention of the House to 
the Wage Board tor  the textile indus­
try established by the Centre In the 
terms o f reference constituting this 
Board, hon Members w ill And that 
enough o f prominence has been given 
to the question o f fair wages.

This has been very  much highlight­
ed in the terms o f reference o f the 
Cotton Textile W age Board. W e hope 
and believe that the Board w ill take 
into consideration the recom menda­
tions of the Fair Wages Board to a 
considerable extent before making 
any concrete suggestions in this res­
pect Therefore, it w ill not be wrong 
to say that Government are very 
much alive to the question o f fair 
wages. W e believe that the imple­
mentation of the recommendations of 
the last Labour Conference w ill go a 
long way to ensure fair wages to the 
working people in this country.

I may say a w ord about our wage 
policy also. Some Members deplored 
what they called the absence of wage 
policy or norms of wages. What they 
have .in mind is that Government 
should com e out with a resolution 
that w age should be fixed at a parti­
cular level and a certain percentage 
of increment m ight be  given to 
wages in certain industries. A* I
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h#ve said earlier, it is not so easy as 
that. It is not a mathematical thing 
that w e can calculate some wages and 
prescribe that such and such industry 
w ill have to make such and such 
wages aval lab 'e  for  its w orking peo­
ple. It is not so. Mforeover, I do 
not know how  Governm ent can arro­
gate to themse'ves the responsibility 
ot pleading the case o f one side or the 
other. Fixing a minimum w age or 
prescribing a percentage increase in 
certain industries w ould precisely 
mean that. All that Governm ent can 
do is to enumerate the various ele­
ments that w ill go in the determin­
ation o f a living wage or a minimum 
w age or a fair wage, and leave the 
weightage to be given to these various 
factors by  the adjudicating authori­
ties If Government intervene and 
ask the adjudicating authority to give 
weightage to one side or the other, it 
w ill not be a fair and workable pro­
position a1 ;o. A ll that the G overn­
ment can do at the most, and that they 
have been doing, is to enumerate the 
considerations that should be taken 
into account before fixing any wage 
I may venture to say that in no 
country have attempts been made so 
far to establish a mathematical re ­
lationship between the wages which 
it considers fair and the various con­
siderations which go in arriving at 
such a wage. W e have our docu­
ment'!; w c have our papers; we have 
the decisions o f  the Labour Appe late 
Tribunals and the Indian Labour Con­
ference. W e hope and believe that 
they enumerate the wage policy of 
Governm ent to a great extent.

W e may look to the Second Five 
Year Plan also. A long with that 
there is the First Five Year Plan and 
the resolution of the last Labour Con­
ference From these, it cannot be 
said that Governm ent have got no 
wage policy. f t  this Government 
have got no w age policy, I am very 
much afraid if any governm ent has 
got one. It is suggested, that it is not 
an exact or as accurate as one hon. 
M em ber wants it to be. W e hope 
and believe that all possible norms 
and principles have been taken Into 
consideration while fixing norm al 
wanes.

Before I conclude, I w ould like to 
refer to one point referred to  b y  m y 
hon friend, Shri S. M. Banerjee, w ho 
is not here. He said something about 
contract labourers and building 
labourers, and referred to the condi­
tions of labourers in Kanpur. It is 
a fact that the conditions of building 
labourers are not happy. As the hon. 
Member himself has said, they are so 
much disorganised and so much scat­
tered that it is difficult to organise 
them also. It is difficult for the 
Labour unions to organise them. It 
is also very difficult to just say how 
they can be benefited through the 
existing laws.

However, a tripartite committee, for  
reviewing the difficulties experienced 
by these workers, from  time to time 
has been set up. M embers w ill realise 
that if there are difficulties and their 
condition is not happy, it is largely 
because of the peculiar nature of 
their w ork and the peculiar w ay in 
which they are working, the contrac­
tors themselves being not under 
direct control; so they are not on the 
same footing as those m other indus­
tries. It has been so far difficult for 
us to look to their conditions. But 
the Governm ent are very  much sym ­
pathetic, and they hope that som e re­
view  w ill be  made b y  the tripartite 
committee from  time to time and 
some concrete steps w ill be taken to 
im prove the conditions o f the building 
workers. I may also invite Members 
to make some suggestions so fa r  aS 
the improvement o f  the conditions o f  
these labourers is concerned. This is 
a new thing. W e are taking up this 
matter. It should be our joint en­
deavour to im prove the conditions o f 
these building labourers.

Start Anthony Pillai (Madras 
South): Mr. Speaker, Sir, that the 

, Governm ent has com e forw ard with 
this piece o f amending legislation is, 
in m y opinion, a shameless confession 
of administrative bankruptcy. For 
the last 9 years, this particular piece 
o f  legislation has been on the Statute- 
book  and during these last 9 years.
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n o  efforts have been seriously made 
to administer this law.

-This amending legislation, again, js 
on ly a piece of prestige legislation in 
that Governm ent w ould like to feel 
that it has got a minim um wages 
legislation which it can talk about at 
organisations like the ILO. Apart 

Jrom  the question of administrative 
bankruptcy, I cannot refrain from  
saying that this Governm ent is inca­
pable o f carrying out any other direc­
tive principle of the Constitution. 
M y most serious charge is that there 
is intellectual bankruptcy about this 
legislation. There is no fixed and 
firm policy w ith regard to what they 
mean by minimum wages.

I have listened very carefully to 
the last hon. speaker. I have never 
heard a m ore confused jum ble of 
ideas, with regard to minimum wage 
fixation, than was adumbrated by the 
last speaker. He referred to the 
Indian Labour Conference and the re- 
sol ution.5 adopted there. He must 
realise that as far as those resolutions 
are concerned, they w ill very largely 
have effect on organised labour; they 
will hardly have any effect with re­
gard to unorganised labour, for whom 
this Bill caters. 1 hope he w ill con ­
cede that if  w o  are going to accept the 
subsistence standards suggested by 
the Indian Labour Conference, the 
minimum w age at subsistence levels 
w ould w ork out at Rs. 4 to 5 per 
day adopting th<" lowest possible sub­
sistence standards according to the 
general resolution adopted by  that 
conference..

But today w e have in many sweat­
ed industries minim um wages find at 
As. 10 per day. Is it being suggested 
by  him that overnight because o f the 
Indian Labour Conference having 
adopted some resolution, the As. 10 
w ill be raised to Rs. 4 or Rs. 5? The 
administration of minimum wages is 1 
-» m ost com plicated piece o f w ork. I 
adm it it is not easy or possible to 
-work out a norm  o f subsistence wages 
And then say that all industries 
throughout the country, organised or

unorganised, sweated or exploited, 
should immediately adopt that parti- 
cuiar standard, o f wages, because 
there is the com plex  problem  ot  
wage and employm ent. For instance, 
is it possible in any unorganised in­
dustry where productivity is very 
low  to suddenly fix the w age at Rs. 3 
or Rs. 4 a day and expect that indus­
try to survive?

With regard to the agitation of the 
Central Governm ent servants, we 
w ere told that Governm ent was not 
pressured into appointing a Sccond 
Pay Commission, but that o f its own 
tree w ill, it thought that in the pre­
sent circumstances it would be advi­
sable to have a Second Pay Com m is­
sion. I support the plea made by m y 
hon. friend on my left that it is abso­
lutely necessary to appoint a Com ­
mission— do not call it Pay Com m is­
sion— regarding the administration of 
minimum wages, because, as I said 
before, it is a com plex question— the 
question o f employm ent versus  wages. 
There is no fixed policy with regard 
to fixation of minimum wages.

1 know that the Central Advisory 
Board has made some general recom ­
mendations that for class A it should 
be Rs. 2. for class B it should be 
Rs. 1-10, fcrr class C it should be 
Rs 1-6 and for class D it should be 
Re. I.
13.29 hrs.
[M r .  D e p u t y - S p e a k e b  in  t h e  Chair.}

W hich regional committee has ever 
been able to adopt thfse standards? 
Has the Centra] Advisory Committee 
given clear directives as to what it 
means by clas; A. class B etc.? Does 
it refer to class A  industries and 
class B industries, or class A  areas 
and class B areas? No. It is a gene­
ral and vague recoftimendation. If 
you  go through the proceedings o f 
the meetings o f  these committees that 
have been appointed, tor fixing m ini­
mum wages, you w ill find that there 
is no policy  follow ed, there is no dis­
cussion and nr> decision with regard 
to whether they are going to subordi­
nate the question o f subsistence wages



12 7 8 5  M inimum W ages 9 SEPTEMBER 1#57 (Am endm ent) B ill

to considerations o f  em ploym ent or 
w hether they are fo r  im plementing 
it, at the cost o f  employment.

This is a piece o f  legislation w hich 
can affect the lives o f  erores o f people. 
W ith regard to something which can 
affect the lives o f erores o f  people in 
respect o f their em ploym ent and in 
respect o f  their consumption stand­
ards, there is a com plete lackadaisical 
policy, a com plete lackadaisical atti­
tude. We want a Minimum Wages 
Act. Let it be there on the statute- 
book. Let it be there. If w e want 
w e can bring in an amendment ask­
ing for extension o f time.

I can speak with a certain amount 
of confidence that with regard to  un­
organised industries we cannot ex ­
pect to fix a wage Rs. 4 or Rs. 5 per 
day. W e are not unconscious o f  the 
fact that any realistic wage can re­
duce the potentialities of employment. 
But, is there a possibility o f raising 
the wages even by stages to a subsis­
tence level? Is there a consciousness 
that the laws of supply and demand 
are pushing the wages far below  the 
animal standard o f living and that ad­
ministrative measures must to taken 
to break the inexorable law o f supply 
and demand? To be able to break the 
inexorable law of supply and demand, 
w e must adumbrate a clear, reah- 
astic and long term policy.

As far as Madras is concerned, I 
know a little m ore about it, thah 
about other States. W e have there a 
peculiar kind o f fixation o f wages. 
They fixed the basic wages under the 
M inimum W ages A ct at some nominal 
level and notify  that dearness allow ­
ance can be fixed according to the law 
o f  supply and demand. W hat does 
the concept w ith regard to the fixation 
o f minimum wages by this particular 
policy reveal? It reveals a complete 
bankruptcy o f thought with regard to  
the basic fundamentals minimum w age 
fixation. W e fix the minimum wagea 
because w e know that the law o f sup­
p ly  and demand w ill push the w age 
dow n and therefore it is necessary Xo 
enforce this w age b y  legislative means. 
But, here, the Madras Governm ent 
says that the dearness allow ance can

be fixed by  the supply and demand 
process. In other words, they have 
no knowledge, no idea, no vision, no 
imagination with regard to the fixa­
tion of minimum wages. That is true 
not only o f Madras but also o f  other 
States. W e have w ide variations 
ranging from  0 /1 0 /-  to Rs. 2 /8 / -  per 
day. But the why, how  and the w he- 
refor, o f all this there is no know ­
ledge.

Some States have fixed minimum 
wages on the basis o f  a uniform mini­
mum wage throughout the State. There 
is no sense in fixing a uniform rate 
for  a large area as mobility o f labour 
in m inor industries is low. You 
must take the wage as it is today. W e  
can push it by another 5 per cent or 
10 per cent. W e have the exam ple 
o f  Kerala w here a committee decided 
consciously to increase the w age by  
20 per cent and there was widespread 
unemployment. A  committee was ap­
pointed subsequently to discover wKe- 
ther the employers w ere machiavel­
lian in not granting that wage.

There are industries and industries; 
industries w hich cannot pay subsis­
tence wages and industry which are 
exploiting labour B in  manufacture 
is an exploiting industry. It is capa­
ble of paying a better wage. In the 
Bombay State the minim um  wage 
fixed is Rs. 2 /8 / - .  But there are 
States m India in which it is 
not even 0 /1 0 /-  or 0 /1 2 /- In 
Madras it has now  been raised to 
Re. 1 /4 /- . But, in som e places, it is 
not possible to implement it. Even if 
you attempt to fix the minimum wage, 
there is the subsidiary question o f de- 
casualisation o f labour. And, m y 
friend who spoke before m e has refer­
red to the problem  o f  the building 
industry workers. It has been the plea 
o f building w orkers that a schem e o f  
decasualisation be adopted so  that the 
minim um wages fixed under the M ini­
mum Wages A ct can be im plemented. 
They must take some steps w ith  re­
gard to decasualisation. I f  they do 
not it is either a machiavellian policy  
o f  pretending to do som ething and 
practically doing nothing at alL 
Therefore, I  have heard a eloquent 
plea from  m y left that som e particular
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[Shri Anthony Pillall 
category o f workers should be  IntfTuS- 
ed.

I  am afraid that m y friend does not 
know  that w hile minimum wages are 
fixed, the present practice is to fix 
them only at prevailing rates. W e are 
not concerned w ith this particular in­
dustry or that particular industry. W e 
are on ly concerned w ith the policy 
that this Governm ent is going to adopt. 
M y submission is that there has been" 
no policy, that the Governm ent does 
not even discover what are the de­
tails, the com plexities o f the problems 
that exist, what is the employm ent 
potential etc. Unless a clear and cate­
gorical policy  decision is taken and 
that decision is communicated to  the 
various wage fixing authorities, no 
good w ill result. Y ou may pass any 
legislation but it w ill be a dead letter 
fo r  another decade.

M y earnest plea is that minimum 
w age affects not only 2 m illion w ork­
ers; it may affect the w hole o f the 
country. It may affect crores o f peo­
ple; it may affect the question o f  infla­
tion if a w rong policy is follow ed. But, 
it does affect the lives o f crores of 
people. Therefore, i f  this Governm ent 
is really serious about its intention Tb 
break the inexorable law  of supply 
and demand, may w e know  the policy 
it is going to have? If it has no policy 
and if it is incapable o f thinking out 
any policy, let it at least appoint a 
Commission that w ill go into the com ­
plexities o f this question and find out 
the success or failure in solving w age 
fixing problem s in other countries 
and evolve some w orkable scheme by 
which ai least there w ill be a 5 per 
cent increase per year in the wages 
prevailing, particularly in the un­
organised sectors. Let the G overn­
m ent give us an assurance that they 
w ill appoint a Commission for 
analysing the problem s concerned in 
fixing the w age structure, In the 
several sweated industry.

Star! Ranga (T enali): 1 am afraid 
m y hon. fr ien d  has overstated the case.

He said that the Governm ent o f  India 
has no w age policy.

Mr. Deputy-Speaker: He has a right 
to do that also.

Shri Ranga: But I w ish to concent­
rate m yself on one specific side of 
this subject alone and that is agricul­
tural workers. I recognise the validity 
o f  som e o f the objections raised by  our 
friend, Shri Mishra, to any attempt to 
fix these minimum wages on an all 
India scale, especially for  agricultural 
workers. But at the same time, we 
cannot forget the fact that w e have 
given sufficiently long time to the State 
Governments to set up their own 
wage fixing machinery to conduct 
necessary local enquiries, even district 
by district, and thereafter to attempt 
to fix the minimum wages for  the 
different types o f  agricultural w ork 
connected with different crops also. 
The Governm ent of India themselves 
have conducted an enquiry into agri­
cultural labour conditions. And, they 
have published a good num ber o f 
monographs o f the results of these en­
quiries. As a result o f  these enqui­
ries, it has, com e to light that most of 
our agricultural w orkers are obliged 
to live on less than subsistence allow ­
ance and they suffer from  long) periods 
o f under-em ploym ent and fairly  long 
periods o f total unem ployment during 
any one year It was thought that 
one of the means by which their con­
ditions, could be im proved was the 
implementation o f the Minimum 
Wages Act.

I was also one o f the people w ho 
w elcom ed the m ove o f the G overn­
ment at that time to get this A ct pas­
sed. I have been advocating the need 
fo r  fixing the minimum wages for  
agricultural w orkers for  all these last 
30 years. But, unfortunately, what I 
find is that the Governm ent o f India 
as well as the State Governments are 
so averse to making any constructive 
effort to fix these wages fo r  various 
reasons, one o f them being that they 
are unwilling to fix the minimum price 
fo r  agrieutural produce. O nce a m ini­
mum w age is fixed for  the agricultural 
worker, necessarily they have got *0
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assure the agricultural producers at 
this country a minimum price fo r  their 
agricultural produce. In that case, 
they must be prepared to negotiate 
w ith the opposition that m ay arise 
from  the town or non-agricultural 
class o1 people. Unfortunately or 
fortunately, this class o f people always 
wants the supply o f agricultural pro­
ducts at too low  a level o f  prices which 
have com e to  rule in this country. 
They happen to be a very  pow erful 
section in this country as in other 
countries. The agricultural class o f 
people bet it landless peasants or small 
proprietors are so hopelessly unor­
ganised and in the political life, they 
are so powerless except on the rare 
occasions of elections. It is only then 
that the Governm ent are beholden to 
heed the voice o f these people. At 
other times, they have to heed the 
voice o f the townspeople including the 
organised proletariat. That is w hy we 
have not so tar succeeded in any kind 
o f  minimum wage for agricultural 
workers.

Here and there, minimum wage has 
been fixed to a few  categories o f w ork­
ers in different States in a few  villages 
and that way a kind o f salvaging of 
conscience has been provided by  the 
local Governments But, thi= is not a 
satisfactory state of things. W e can­
not any longer neglect this W e ought 
not to

When we went to the electorate, w e 
had this very bitter experience o f 
having to explain to the agricultural 
w orkers w ho form  a substantial part 
of our society. W e had to explain to 
them w hy this A ct is not being im ple­
mented When w e trotted out those 
arguments which Mr. Mishra and 
various others gave out, they turn 
round and say: you are fixing mini­
mum prices fo r  agricultural produce. 
Our Governm ent has com e out with a 
policy o f keeping up the floor price 
o f wheat and rice. Then, w hy not 
have a corresponding minimum wage 
also for at least labour connected w ith 
the production of rice and wheat.

It Is easy to say that things go on 
changing from  district to district or 
that the cost o f  living or standard o f

living changes from  district to  district. 
But, it is not so easy to ju stify  all
these varied levels o f  wages that arc 
today ruling in different parts o f  the 
country for  labour connected w ith the 
production o f rice and wheat when a 
minimum price is assured fo r  these 
producers.

Power is given to the State G overn­
ments to fix these minimum w age 
levels in accordance w ith the local 
customs as w ell as local conditions. 
G iving due recognition to all these 
facilities that you have provided, it 
should be possible fo r  the Govern­
ment, when they take action to main­
tain the floor prices for  certain agri­
cultural commodities, to insist that the 
State Governments should fix the 
minimum wages for certain minimum 
norms o f work or minimum hours o f  
work or for different types of w ork  
connected with these crops.

I am extrem ely anxious that the 
Government should get those reports 
on a g r i c u l t u r a l  labour cond.tions 
which have already been placed at 
then disposal btudied specially by 
>.omf high level officcr and with his 
i;uirir>nce and assistance, they shou'd 
trv to convene labour conference. I 
do not mean the sort of labour con­
fe r e n c e — tripartite labour conference—  
where the industrial labour alone pre­
dominates with its representation. In 
that conference, there should be the 
Labour Ministers of the States, repre­
sentatives of the Harijan Sevak Sangh, 
for uibt.mce, Anti-Untouchability 
League and various other people who 
have been concentrating upon the w el­
fare of Harijans and other agricultural 
workers in this country and also the 
land-owning peasants and their 
organisations. They should take coun­
sel with them as to in what manner 
and direction, effect can be given to 
this A ct in order to enable the State 
Governm ents to fix minim um  wages 
for different types o f agricultural 
workers. Unless they take time by  its 
forelock  and begin to do something 
substantial within the next tw o or 
three years, they w ould And it extre­
mely difficult to go again to the agri­
cultural w orking classes in this count­
ry and give any satisfactory answer
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[Shri Rang*] 
o r  reliable assurance that the G ov­
ernment consider the im provem ent o f  
their social and econom ic conditions 
to  be o f  much greater im portance 
than the conditions o f  industrial 
labour.

This is a very  urgent m atter and I 
sincerely hope that Shri A b id  A li w ho 
understands the significance o f this 
labour v is-a -v is  industrial labour in 
this country w ould be able to g ive his 
early and earnest consideration to  this 
matter and try  to get a m uch better 
im plementation o f this A ct during the 
next three or four years than has been 
the case till now.

Lastly, I w ould  like him  to take into 
consultation the Food and Agriculture 
M inistry and their experts. In  con­
sultation w ith them, let some definite 
and satisfactory action be taken which 
w ould  result in the early im provement 
Of the econom ic conditions o f  our 
agricultural w orkers and indirectly 
through them, im prove the conditions 
o f  self-em ployed ow ner-cultivators 
and peasants.

Shri B. S. M orthy (ICakinada—  
Reserved— Sch. Castes) : Mr. D eputy- 
Speaker, 1 wish the Labour Ministry 
had not m oved this amending Bill. 
This is the fifth time they are com ing 
before this House. It is better to re­
capitulate the idea o f fixing a m ini­
mum w age and how  it has taken shape 
in this country. If I am right, it was 
in 1928 the Royal Commission on 
Labour gave a suggestion that the 
w age-fixing machinery m ight be tried 
and experimented. It has taken nearly 
twenty years for the Indian G overn­
m ent to bring some sort o f a B ill in­
allowed to escape their responsibili- 
before the Central Assem bly.

Sir, when the late Dr. Am bedkar 
proposed a B ill like this in 1946 the 
w hole w orking class in India acclaim ed 
it as a Magna Carta but, unfortunately, 
it could  not see the light o f the day, 
and two years had to elapse before  it 
em erged as the first Minimum Wages 
A ct in India under the stewardship o f 
Shri Jagjivan Ram, that is in 1948. 
A fter  having got the Act' passed In 
1948 the G overnm ent has taken nearly

a year to fram e the rules. The rules 
had to be sent to the State G overn­
ments fo r  their approval and fo r  their 
acquiescence. And, w hat happened? 
They thought that before 1st M arch, 
1950, nearly all the schedules for  the 
employm ents required w ill be fixed. 
Later on it was considered that the 
date did not give them sufficient time. 
So, from  1950-51, 1951-52 and 1952-53 
the am ending B ill has been com ing 
before this Parliament.

This amending B ill has given som e 
m ore time asking the State G overn­
ments to do their best to see that 
everything is being done, as far  as 
agricultural labour is concerned, be ­
fore  1959. I am afraid this w ill be a 
dead letter and it w ill be only adorning 
the archives of Governm ent unless and 
until the attitude o f the Central G ov­
ernment and the attitude o f the nation 
as a whole is focussed towards this 
problem  o f fixing minimum wages for  
all categories, especially those w ho are 
engaged in the agricultural sector.

In the speech delivered by m y friend 
the Deputy Minister, Shri A bid  All, 
he was good enough to say that so far 
this A ct has been able to  cover 
only 1 7  million workers in the matter 
o f fixation of minimum wage. I think 
according to the modest estimation o f 
both the labour organisations as w ell 
as the economists and w riters on 
labour affairs, the w orking class p o ­
pulation in India including the agricul­
tural labour comes to som ewhere 
about 7 to 9 cores o f  people. Out o f 
these if only 17 lakhs o f  people are 
covered by  this Act, I do not think it 
is doing fu ll justice to the provisions 
adumbrated in this Act.

Therefore, it is time that courage is 
taken into both hands by the M inis­
ter and the Deputy Minister and 
also by the Parliamentary Secretary, 
Shri L. N. Mishra, and they go about, 
if  necessary, from  State to State and 
persuade the Chief Ministers o f  States 
and also the Ministers dealing w ith 
labour problem s in the States, 
so that something tangible is done in
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this matter w hich la o f  vital Import­
ance. I am afraid the w orking class 
as a w hole are m ostly disappointed 
w iffi the manner in which the G overn­
m ent is dealing w ith their day-to-day  
n fe  as w ell as their living conditions. 
You promise them something and you  
say, these are our assurances. Assu­
rance is given at the time o f elections, 
assurance is given when the Minister 
goes and presides or inaugurates con­
ferences o f labourers. But the assu­
rances are not put into effect. I do not 
think an independent India can afford 
to  have the Ministers give assurances 
which are not transferred into deeds. 
Therefore, the very  mention o f only
17 lakhs people being covered by  this 
A ct out o f  the huge innumerable lakhs 
o f people who are wage-earners in this 
country is itself an arugment to say 
that w e are not proceeding well and 
it is high time that w e devise our 
plans.

Again, this amending Bill has tried 
to add a proviso to clause 3. I do not 
think it is quite essential. In the 
parent Act, if I remember oorrect, It is 
said that for  every five years the 
conditions and the rates of minimum 
w age should be revised. This proviso 
gives a handle for the employers to 
say, let the existing minimum wage 
structure remain, let us see after­
wards. Therefore, this quinquennial 
revision should not have been given 
this sort o f  an interpretation giving 
a handle fo r  those employers w ho are 
very keen to avoid their responsibility 
towards the workers. They should not 
have been encouraged by adding this 
proviso. They should not have been 
alldtared to escape their responsibili­
ties.

I am very happy that in sections 22D 
and 22E there are very  salutary p ro­
visions, because the em ployer cannot 
escape by  saying that the payments 
are not to be attached. I do not under­
stand w hy in 22D it is said that m oney 
is to be deposited with the prescribed 
authority, who shall deal with the 
m oney so deposited in such manner as 
m ay be  prescribed. I do not think it 
is quite justifiable. As far as this 
m oney is concerned, it should go to  the

w orker w ho has earned his wages. 
The plea is that he or his fam ily  is  
not to be found anywhere and, there­
fore, what should be done. The G ov­
ernment asks the em ployer to g ive the 
money and says that if the man is not 
to be found the money may be deposit­
ed with the prescribed authorities. 
So far it is good. I want a clause to 
be added here that in such a case 
w here payment was not made in time 
and the em ployer could not find the 
man, the em ployer must be penalised 
for that because he did not g ive the 
money in time to the man w ho earned 
that. Perhaps, the man who w orked 
and did not get his salary for  tw o or 
three months might have comrrtTtted 
suicide, his fam ily might have died o f 
hunger. Therefore, the em ployer must 
be penalised for not having paid the 
wages in time and thus causing great 
hardship to the fam ily o f the w age- 
eam er.

M y last point is about the agricul­
tural labour. I do not agree w ith m y 
very  good frien3, Shri A bid  A ll, the 
Deputy Minister, that the agricultural 
labour in India is 3' 5 erores. It should 
anywhere be  7 erores. Unfortunately, 
this agricultural labour has got a taint 
w ith it.

Shri A. C. Guha (Barasat): A ccord­
ing to Governm ent figures 22‘ 7 per 
cent o f the total population is agricul­
tural labour.

Shri B. S. M urthy: I do not know
what Shri Guha means. I think he is 
on ly  supporting me. But there is one 
peculiar, unwelcome, very  heart­
burning point as far as agricultural 
labour is concerned, w hich I  w ant to 
tell the Minister. The m ajority o f 
the agricultural labour belong to the 
Harijan community.

Shri B. K G aikwad: And Scheduled 
Tribes.

Stari B. S. M urthy: And a very few  
backward classes. The fate o f  the 
Harijan community today is very 
w ell known and I am not here to talk 
about that. Nearly 6 to 7 erores o f  
Agricultural labour today are being
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(S h n  B. S. MurthyJ 
neglected and the Central G overn­
ment is not trying to do anything. 
Shri Nanda with all his exuberant 
enthusiasm, real and sincere as it is, is 
not able to tackle this question. In 
his speech Shri A bid  A li said that to 
ftx a minimum w age for agricultural 
labour, the man is illiterate and the 
conditions are not permanent: 
the yield is less and the tenant ques­
tion is not solved. There are a num­
ber of questions, I do admit. But 
something roust be done and what has 
to be done now? For centuries, until 
conditions are solved, is the agricul­
tural labour to .lie  low  and lead a life 
o f the slave or lead the life  o f  an 
underdog? No, Sir. Something must 
be done and therefore, I would sug­
gest that instead o f  depending upon 
the sweet w ill o f the State G overn­
ments and the State Governments' 
Labour Ministers, something must be 
done by  the Centre either through 
persuasion, or, if  persuasion fails, in 
the national interests, by  coercion. 
Coercion must be used and the coer­
cion is in the form  of making a law 
here and making it soon and im ple­
ment it as w e are doing in other sec­
tors.
14 hrs.

Therefore, m y suggestion is this. 
B efore the resentment and the dis­
satisfaction o f the w orking classes in 
India get fossilised and very hard to 
remove, I want the Labour Minister 
to do something both by  the working 
classes and also by the agricultural 
labour.

One more point and I have done. 
They have got the tripartite conference 
for  •rganised labour. I w ould suggest 
that the Government, to begin with, 
should also have a sort o f  tripartite 
conference as far as agricultural 
labour is concerned. They can invite 
some States representatives from  the 
agricultural labour organisations and 
the Ministers or tht Secretaries 
the case m ay be w ho are dealing with 
the States' agricultural labour and 
With them the Central Ministry could 
alt together, deliberate, discuss and

com e to a decision as to malfe the life 
o f  the agricultural labourer tolerably 
good and better than it is today. 
Therefore, I think this suggestion may 
be given thought to and also a form  
devised as and when the Minister and 
the Deputy Minister are able to do it. 
I think that then only w e shall be able 
to do some justice for all the working 
classes. If not, they w ill go out of 
our hands and in course of time there 
may be resentment for  having neglect­
ed a problem  like this.

Shri Abid A li: Mr. Deputy-Speaker, 
my colleague the Parliamentary Secre­
tary, has dealt with some of the points 
and has lightened my burden. M ore­
over, most of the friends from  the 
Opposition Benches who have spoken 
have chosen to remain absent; that 
implies that they are not expecting 
me to attend to the points they raised 
during the course of the debate. But 
the difficulty is, we come with sincere 
expectation that the hon. Members op­
posite may be able to tell us 
how the working o f this A ct or other 
Bills whichr w e bring in, can be im ­
proved and give considered sugges­
tions which may be workable. But 
they indulge in general sorts o f  criti­
cism most of which have nothing to 
do with the w orking o f the particular 
enactment which is now considered 
for  being amended. That is what hap­
pened on Saturday and today, when 
this Bill was taken up. One hon. 
Member, the Member from Nasik—was 
referring to Chawkidars on Saturday 
and today also, he took nearly 20 
minutes on that aspect. He should 
be aware that so far as Chawkidars 
are concerned, they are not within the 
purview  of this Act nor can they be 
brought in. They are part-tim e w ork­
ers, though some of them may be 
busy for 12  hours continuously, but 
they have to attend to particular jobs 
in the villages and they may not have 
any item to attend for  weeks together. 
They are quite a different categoiy, 
and have some privileges.

O f course, the figures that can be 
mentioned w ith regard to their wage* 
m ay be small, but they have some
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other avocations also. Taking all that 
Into consideration, the criticism w hich  
the hon. M em ber was good  enough to 
level here was com pletely beside the 
point and is not justifiable.

It has been said that this B ill Is a 
useless one and the A ct itself is use­
less; that it is harmful and derogatory. 
In the same breath, the hon. Members 
complain that they are angry on 
account o f  the delay. If it is use­
less, derogatory and harmful to the 
workers, w hy complain about its 
delay? It is useless and they should 
be happy even if it has not seen the 
light o f  day!

Shri Tangamani: It is not so simple 
as that.

Shri A b id  A li: I have noted it. Hon. 
M embers have used those words. But, 
still, so far as I am concerned, I m ay 
submit that all the workers in tbs 
industrial field and particularly those 
who could be covered by  the Central 
Governm ent have been covered by  the 
Minimum Wages Act. Also in the 
State sphere, in the industrial field, 
the workers have been mostly cover­
ed. So far as agricultural side is con­
cerned, I have m yself made clear in 
the opening remarks that the situation 
is not as satisfactory as it should have 
been, and the reasons also have been 
mentioned.

Som e of the hon. Members who have 
taken part in the discussion, especially, 
Shri Ranga and Shri B. S. M urthy, 
have given good suggestions. I may 
submit that we have been writing to 
the State Governments from  time to 
time. Again, perhaps in the month o f 
October next, a Labour Ministers’ 
Conference w ill be held most probably 
in Delhi. W e have placed this item 
on the agenda, and w e are placing be­
fore the State Governments all that 
the hon. Members suggest here, and it 
is entirely within their jurisdiction to 
do or not to do as they m ay consider 
proper.

It should be appreciated that w e  
have a federal dem ocracy in  thia 
country and the powers the State 
Governments also have got under the

Constitution should always be appre­
ciated before levelling the criticisms 
which some o f the hon. M embers 
thought fit to mention here.

Shri Tangamani: May I know whe­
ther any o f the State Governments has 
implemented these minimum wages, 
so far as agricultural labour is con­
cerned? Even in the original A ct it­
self— the A ct o f 1948— in Part II o f  
the Schedule, the agricultural labour­
ers have been included and repeated­
ly  this matter has come up in the 
various conferences. May I know  
whether there is any State or  States 
where these minimum wages have 
been fixed at least?

Shri Abid A li: Page 48 o f the re­
port gives the details. Also, in Bihar, 
they have appointed an inspectorate 
for this purpose,— with an Inspector 
of Factories, Assistant Labour Com ­
missioner, labour officers and chief 
inspectors o f agricultural wages. In 
Madhya Pradesh, an agricultural em­
ploym ent staff has been appointed. In 
Punjab and several other State9, they 
have appointed inspectors also to see 
that the minimum wages fixed for  this 
category are implemented. A  machi­
nery has been set up.

What I was submitting was, what­
ever has been suggested here w ill be 
communicated to the State G overn­
ments and, as I said, this matter is on 
the agenda o f  the forthcom ing labour 
confercnce. The hon. Members should 
realise that the Minimum Wages A ct 
is for the workers who are known as 
sweated labour. It is not for  others. 
Some hon. Members said that lakhs 
of workers remain uncovered; textile 
or jute or steel or sugar and so many 
other industries. Cement industry, o f 
course, has got the minimum wages 
act. They have got much more than 
the minimum wages fixed for  them. 
There are other categories who need 
not be  covered by  this Act. That also 
hon. M embers w ill appreciate.

Shri B. S, M urthy: As far as con­
tract labour is concerned, tlw* hon. 
Deputy Minister said in ms speech
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[Shri B. S. Murthy] 
that the total num ber o f w orker* w ho 
have been covered is on ly 17 lakhs. 
W e are not criticising what has been 
said, but w e  are only anxious that the 
speedy implementation o f the A ct is 
quite essential.

Shri Abid A ll: So far as this matter 
is concerned, we have appointed com ­
petent active inspectors to take care o f  
them. Prosecutions are filed and 
workers are being served very  ade­
quately. In case any hon. M ember 
finds out any defect in the working 
o f the Act anywhere, I  shall always 
welcom e his suggestions. If it is com ­
municated to us, I assure hon. M em­
bers that all that is possible to rem ove 
the defect w ill be done, so far as w e 
are concerned.

So far as agricultural workers are 
concerned, I have said about the non­
availability of data and I have inform ­
ed the House that for  3,600 villages, 
w e are having the necessary survey. 
Both the employers and the employees 
being illiterate, the holdings being 
small, are difficulties w hich should al­
ways be appreciated.

About the labour policy, m y hon. 
friend Shri Mishra has already ex­
plained that there is a sufficiently big 
chapter in the Five Y ear Plan. That 
is our labour policy. As m y senior 
colleague said the other day, it is a 
national policy; it is not the policy 
o f  any particular party, because it has 
been accepted b y  all.

Shri Tangamani: What about wage
policy?

Shri Abid A ll: That covers the wage 
policy also. Some hon. M ember was 
so unkind to say that w e are influ­
enced by the land-holders in the v il­
lages and therefore, w e are determin­
ed  not to implement the Minimum 
Wages A ct for the workers in the v il­
lages. I submit that there cannot be 
anything m ore unkind than that. I 
request hon. M embers not to search 
for abuses when arguments are lack­
ing. If there is no room  fo r  argu­
ment, there is no argument. It is not 
necessary to resort to abuses.

A bout the num ber o f agricultural 
workers, I  submitted it was 3: S erores 
It is true and the figure given by hon. 
Members is also correct. That is w ith 
regard to the agricultural population. 
There is difference between agricul­
tural population and agricultural 
workers.

Shri A . C. Guha: Here in the report
it is said:

“ The income o f agricultural 
labour families, w ho form ed 22’ 7 
per cent o f  the total number o f 
fam ilies o f the Indian Union, ac­
counts only fo r  8 3 per cent of 
the national incom e."
That is their number and that is 

their income.
Mr. Deputy-Speaker: Both are right.
Shri Abid Alt: A  remark was made 

with regard to High Court. Th® 
Rajasthan High Court has given a 
decision not concerning the defect in 
the provisions o f the Act, but with 
regard to the procedure adopted by 
the Governm ent o f Rajasthan. I 
could not appreciate the relevancy o f 
it when the hon. M ember referred to  
it.

One hon Member said that w hen­
ever I go to Kanpur, I make it a point 
to be in the company o f Shri Jaipuria, 
and I never go to w orkers' quartern.
I would submit that nothing could be 
more unfair, because I have m yself 
lived in a place called Gwaltoli, w hich 
is the w orkers’ quarters in Kanpur. 
W henever I go to Kanpur, I go there, 
stay for at least a couple o f hours, 
meet my old friends, because 1 m y­
self know quite a large number of the 
workers. Some oI them have retired 
and some are still working. It m ay 
be that the hon. Member may not be  
aware of what I do in Kanpur, but 
when ho says that I remain in the 
company of Shri Jaipuria, I must 
submit that not even once I have gone 
to the factory o f  Shri Jaipuria. O f 
course, I should meet everybody— the 
workers’ section and the industrial 
section But I have not been there, b y
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accldent. I f  there w ould have been 
any occasion, I w ould  have certainly 
gone to (he factory U  Shri Jaipur!* 
also.

M r. D e»nty-8pe*ker: The hon.
M em ber must have been invited on 
the same occasion and both o f them 
happened to be there together!

Sbrt A bid  A li: I said I w ould have 
gone to his factory, but there has 
been no occasion. But it is not proper 
to make a com pletely unfounded 
statement in this House. Hon. M em ­
bers should appreciate that they are 
elected Members of Parliament and 
they should not make such statements.

About the wage for  workers in the 
leather industry, it was said that they 
are paid six annas. From the book it 
w ill be found that their minimum 
w age is fixed at Re. 1 and not six 
annas. These minimum wages are fix­
ed not by the Government, Central or 
State. There is a tripartite com ­
mittee who, after investigation, come 
to a certain conclusion, which is 
submitted to Government. Generally 
their conclusions are accepted

A  complaint has been made with 
regard to statistics. Hon. Members 
here rely on statistics and again com ­
plain that statistics are wrong. If the 
statistics are wrong, w hy rely on 
them? Leave them alone.

Mr. Deputy-Speaker: They say that 
these statistics are wrong. They say, 
when the Governm ent provide them 
the statistics, w hy should not they 
use them? The Governm ent claims 
that these statistics are right. They 
say, the statistics are wrong.

Shri Mohluddln (Secunderabad): 
With regard to agricultural labour, the 
complaint is that for the last six years, 
there are no statistics

Shri Abid A ll: With regard to m ale 
and female, there was a complaint 
made. There was a decision o f  a 
tripartite board in which the represen­
tatives o f  the central organisations at 
the w orkers were present. There It 
was said:

"It would, however, be permis­
sible to fix differential rates for 
men and women, because their

rate o f  output is dem onstrably un­
equal. In some cases, it m ay be 
desirable to fix minimum wages 
fo r  different categories even o f 
same iobs, namely, light or heavy." 

On this basis, the minimum wages 
are fixed. There is some difference at 
certain places. M y answer to the hon. 
Members is that their counterparts in 
the trade unions are themselves a 
party to this. Therefore, this charge 
that the Government is responsible 
fo r  this is not reasonable.

With regard to December, 1959, a 
criticism has been made. 1  submit it 
is not the intention that the fixing o f 
minimum wages should be delayed 
till December, 1959. If the State 
Governments do it in the month o f  
September or October, 1957, w e w ill 
be very happy. It is only an enabling 
clause that if they are not able to fix 
the minimum wages for  agricultural 
workers earlier, then at least b y  
December, 1959, they should be able 

'to do it. That is the intention and it 
should be satisfactory to hon. M em ­
bers opposite also. It should be 
appreciated that only by passing 
enactments, the condition o f workers 
w ill not improve. Everybody should 
acknowledge that a healthy, respon­
sible, trade union organisation of 
workers is very necessary, free from  
exploitation by political parties. Then 
only, it w ill be possible for  the 
workers to get all that they deserve. 
Ours is a big country. Things take 
time to spread in every sector and 
every region. That also should be 
kept in mind.

One hon. M ember said that fo r  one 
post of driver, thirteen persons were 
recommended by the Employment Ex­
change. I believe that the inform ation 
given to the hon. M ember is not cor­
rect. I shall be very  much obliged to 
the hon. M em ber concerned i f  be  
sends me the list because, for one 
vacancy, only four or at the most five 
can be submitted. Sending thirteen 
is not correct. I hope the hon. Mem­
ber w ill send me the statement. Some­
times, some statements are made here 
which we cannot get connected with 
facts. I w rite to hon. Members oppo­
site and it has happened that never
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[Shri A b id  A li] 
feave they been able to be helpful ao 
that w e  may reach the facts. There­
fore, I m ay again subm it that things 
w hich have no relevancy, which are 
fa r  from  truth, should not be  said in 
this hon. House.

A bout b in  workers, I am in com ­
plete sympathy with them. But, what 
to  do? In som e places, it' has hap­
pened that w here Minimum Wages 
A ct has been applied or factories 
have been brought under the Factories 
Act, by  arrangement with the em ­
ployees, factories have been closed, 
biri leaves, tambaku and thread are 
given to the workers, they go to their 
ow n  homes and do the w ork there and 
take a lesser wage than the amount to 
which they are entitled under the 
M inimum Wages Act. The mom ent 
factories are dispersed, it becom es 
difficult fo r  the Factories Inspectors 
to take action under the Factories 
Act, other difficulties arise. What I 
have submitted, the hon. M em ber 1 
knows is a fact. Ours is a dem ocratic 
system of Governm ent. Things go 
according to a law. W e are not dicta­
tors to keep the law apart and go on 
w hipping the people according to the 
wishes of a person in the village or 
on the spot. Law should be follow ed  
with all the respect that it deserves.

Shri Tangramani: About biri w ork­
ers, the point raised was not that they 
are not getting minimum wages. They 
did not know  w ho the proprietor was. 
There was an attempt in the Madras 
State to bring a Bill. It is being held 
u p ...........

Shri Abid A ll: W hy not the coun­
terpart o f  the hon. M em ber in the 
Madras Legislature raise this issue 
and bring it to the notice o f the G ov ­
ernment there? W hy do they need 
our help to  approach the Madras 
Governm ent?

Shri Tangramani: They did raise. . . .  
M r. D eputy-Speaker: I am sorry,

this cannot be settled now.
Shri Anthony F ilial: On a point o f 

clarification. Sir, because an allega­
tion has been made, it must be rebut­
ted,— the hon. M inister said that no

attem pt has been m ade in  the State 
Legislature concerned to bring up this
matter. A n attempt was made in the 
Madras State Legislature and w e w ere 
inform ed that the Central Governm ent 
has not yet given them the necessary 
assent to go ahead with the legisla­
tion. W e w ould like to know  w h e­
ther the Central Governm ent has 
given the assent or withheld the as­
sent and fo r  what reason.

Shri Abid A li: 1 did not make any
allegation. I said that the hon. M em­
bers, through their counterparts in 
the Madras legislature, should go on 
persuading the State Governm ent to 
do all that is necessary for  them to do. 
Once it has been made, one can go on 
making it a second time, third time 
and so on.

A bout de-casualisation o f building 
workers, it is not possible to introduce 
it because most o f the w orkers com e 
to towns and cities for that particular 
jo b  during the particular period they 
are not required in the villages. They 
go back to the villages as soon as they 
are needed there. Therefore, the sug­
gestion to bring the decasualisation 
scheme is not appropriate.

I submit that the people are nearer 
to our heart. They are supreme in our 
thought. They deserve and they have 
a claim on us. So far as w e are con­
cerned, w e are also alive to our res­
ponsibility towards them. W e shall 
never be found wanting in discharg­
ing our responsibility towards the v il­
lagers, kisans, those w ho are un­
em ployed and every citizen o f this 
country. I have submitted that those 
w ho are poor deserve m ore attention 
from  our side and that is what w e are 
doing and w e shall continue to  do.

Shri S. M. Banerjee (K anpur): On 
a point of clarification, Sir.

Mr. Deputy-Speaker: So many hon. 
Members are wanting clarifications.

Shri S. M. Banerjee: Just one se­
cond. The hon. Minister said that the 
minimum w age fixed fo r  leather w ork­
ers is Re. 1. M ay I ask. Sir, whether 
this particular w age is applicable
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there? Whatever I mentioned, six 
annas or seven annas for  the tannery 
workers, was correct X would re­
quest the hon. Minister to make some 
enquiry and see whether this wage of 
one rupee is applicable and whether 
they are  paid.

Shri Abid A ll: One has to see that 
the minimum wage which has been 
made applicable is implemented. If 
anywhere it is not implemented, a 
complaint should be made to the ap­
propriate authority which is also men­
tioned in the book.

Shri B. K. Gaikwad: Sir, 1 did not 
like to interrupt the hon. Minister 
when he was speaking. Now that he 
has concluded, I would like to have 
one point clarified. The hon. Minister 
said that inferior village servants like 
Mahars, Jaglyas, Ramoshis, Chawki- 
dars, etc. are part-time servants. May 
I know whether this information that 
they are part-time servants is correct 
and for  what part of the day they have 
to bp present? Has he got this in­
formation? I know it definitely and 
I have said in my speech that they 
are not only full time servants, but 
they have to be present in the chavadl 
day and night...........

Mr. Deputy-Speaker: It is unfor­
tunate that two hon. Members differ. 
I cannot help.

Shri Abid A ll: This is my infor­
mation.

Mr. Deputy-Speaker: He has given 
his information that they are part- 
time servants. The hon. Member 
says that they are not part-time ser­
vants. There is difference of opinion. 
Both are entitled to equal respect 
from  me. I cannot resolve this.

Mr. Deputy-Speaker: The question
Is:

"That the BUI further to amend 
the Minimum Wages Act, 1948, 
as passed by Rajya Sabha, be 
taken into consideration.”

The motion was adopted.

Clause Z.— (Amendment of section 2>,

Mr. Deputy-Speaker: Clause l
No amendment

The question is:

"That clause 2 stand part of 
Bill."

The motion was adopted.

Clause 2 was added to the Bill.
Clause S.— (Amendment of section S).

Shri Tangamani: I beg to move*
amendment No. 24.

Mr. Deputy-Speaker: It is the
same as No. 1.

Shri Tangamani: It is not the same. 
One is 1958; another is 1957.

Mr. Deputy-Speaker: Is No. 1 be­
ing moved?

Shri B. K. Gaikwad; Yes I beg to
move:

(1) Page 1. line 16, fo r  “ 1959” sub­
stitute “ 1957” .

(2) Page 1, line 16, fo r  "1959”  sub­
stitute "1958".

Shri Oz a (Zalawad): I beg to
move:

(1) Page 1, after line 16, insert—
“ (m) in clause (b) ,  omit "such 

intervals not exceeding five years" 
and after “ if necessary” add “ and 
until they are so revised the 
minimum rates fixed shall con­
tinue in force” .

(2) Pages 1 and 2, omit lines 17 to 
20 and 1  to 8 respectively.

Shri Jadhay (M alegaon): I beg to
move amendments 7 and 10.

Mr. Deputy-Speaker: Amendment
No. 7 is the same as No. 2. So. No. 7 
cannot be moved when No. 2 has been 
moved.
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S h jf Jadhav: I beg  to m ove:
Pttffe 3, lines 2 to  8—
for “nothing contained in thij clause 

•ball be deem ed to prevent it from re­
viewing the minimum rates after the 
expiry  of the said period o f five years 
and revising them, i f  necessary, and 
until they are so revised the mlnlmiim 
rates in force  im m ediately before  the 
expiry  o f  the said period  o f five y e a n  
shall continue in  force” , substitute—

“ the minim um rates be review ­
ed  forthw ith".
Shri A . C. Guha: I beg to m ove:

(1 ) Page 1, after  line 16, insert.
“ ( la )  sub-clause a (i )  and (ii) 

fo llow in g  further proviso shall be 
added, nam ely: —

■Provided further that the ap­
propriate Governm ent shall every 
year after report to  the Central 
G overnm ent the progress made in 
the year and w ith the approval o f  
the Central G overnm ent m ay ex ­
tend the tune by  one year in the 
first instance and by  tw o subse­
quent periods o f six  months 
each.’

<2) Page 2, line 2, after “ five yesr*”  
insert—

“ it shall subm it a  report to the 
Central G overnm ent explaining 
the reasons o f its failures, and” .

(3 ) Page 2, lines 2 to  5,

fo r  “nothing contained in this clause 
shall be  deem ed to  prevent it from  
review ing the minim um rates after 
the expiry  o f the said period o f five 
years and revising*’ substitute “ it w ill 
undertake such review  w ithin the 
n ext tw o years and may revise” .

Shri Tangamani: In moving am­
endment No. 24 

M r. Deputy-Speaker: First, I
w anted to  b e  satisfied whether it la 
not the same as No. 1. It is the same. 
H e has som e mistaken idea.

Shri M ohlnddin: I beg to m ove: 
P age 1 , /o r  lines 18 and 14, tttbtt*- 

tmtm—
'( i )  in clause (a ) ,  the worifa 

and figures “before  the 31st day 
o f  Decem ber, 1954”  w herever they 
occur shall be  omitted.’

Shri Xangamani: This amendment
w hich  seeks to replace 1959 b y  1957, 
although it is simple, goes into the 
very  root of the purpose o f the B ill 
itself. The object has been accepted, 
and when this enactment was passed 
in 1948 w e incorporated agricultural 
labour in part II o f the Schedule and 
som e tw elve industries, in which the 
labour is o f a sweated nature in part 
I  of the Schedule. As early as 1933 
w hen the Indian Labour Conference 
m et in M ysore, it was agreed by all 
the parties that the minimum wages 
w ould be made applicable in all the 
States Again in 1955 when the Labour 
Ministers of the various State 
Governm ents met, it was agreed 
that the minimum wages applicable to 
agricultural labour w ould be im ple­
mented forthwith. Though all these 
assurances were given, the date in the 
principal A ct was extended to 1954 
by an amendment, and now  w e are 
asked to extend it to 1959 w hich I 
submit is begging the very question 
itself 1C the Governm ent is serious 
about this particular legislation, then 
without altering the date, a directive 
must go to the various State G overn­
ments to fix the minimum wages im ­
mediately for the industries covered 
by Part I o f  the Schedule as also for 
agricultural labour

I ask the hon. Minister whether 
m inim um  wages have been fixed fo r  
agricultural labour. I can give him 
this inform ation that they have been 
fixed in  Madras State fo r  agricultural 
labour, but in  its actual im plem enta­
tion the Madras G overnm ent is find­
ing it  extrem ely difficult because they 
do not get any guidance from  the 
Centre as to how  to enforce it.

So far as industrial labour is con­
cerned, the minimum wages w ere fix ­
ed in 1952 and again they have been
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revised in 1956. So, a certain modus 
operondi has been follow ed, but in 
resard to  agricultural labour im ple­
mentation is very  difficult. So I was 
expecting the hon. Minister, both at 
the time o f introducing the B ill and 
in  his reply, to  give us som e idea as 
to  h ow  this is going to  be 
im plemented in regard to agricul­
tural labour, because as an hon. 
friend has already pointed out, agri­
cultural labourers num ber nearly 
seven crores in this country. Certain­
ly  a specific proposal has to com e in 
respect o f these seven crores o f agri­
cultural labourers, and if at least an 
explanation comes from  the hon. Min­
ister as to how  he is going to  enforce 
this even after extending the period 
to 1959 I -will be very grateful. But at 
present w e are in the dark as w e w ere 
in 1954. If there is no attempt on the 
part of the State Governments to fix 
minimum wages by 1959 what are w e 
going to do?

These State Governments w ere ask­
ed to  fix the minimum wages in D ec­
ember 1954 but nothing was done by 
that time. In 1957 w e are extending 
the period again to 1959. Whether 
they have fixed minimum wages dur­
ing these three years seems to be im­
material to us. Hence extending the 
date to 1959 is simply to inform  the 
State Governments that the Centre is 
not at all serious about the fixation o f 
minimum wages. That is m y com­
plaint, and I am making it in all se­
riousness, because if we extend the 
period to 1959 we w ill not be com pel­
ling them to  fix minimum wages be­
fore  1959 and that w ill be giving them 
a loophole. That is w hy though my 
amendment is a sim ple one, it is very 
important for  the purpose o f  this Act 
and fo r  carrying out the spirit o f this 
legislation.
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v z  ^rg'<n vthtt ^  
pJim % ?fhT *TT r.,n*1 sq^rnf)
% #  # f r
jn% hw ^  t  H >fl
Phhm ^  ^  ̂ nfsfr?T ^  f. «rtr Pr t r *
#  v t  wf5TfT 5ft rnrfTt TT %
W^TT +<S w«r ^  ^ fs n r  ^  . 
^  t o t  H Vt: ^  'nw | m  *fT i
^  rft T^IT >ft

|  ?nfr eft zvr. ^rnjfr «'r
H1*̂  ' t ' ^ T T c f t  «4f
f  i craPr %** ^"t %

4>rC TT^T % ¥rTT 'IT «gd
5rain>TT 5RTf n f  % tftr

vt *prr*T #  d '« r r  v t tht

4*it ^ ir fw  % ?TT«f qr^r (
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[•sfr «fH rcn m r arnr] 

f r  i j c t t w O  «St, t t t  
*t «ft i %  arrc

•ft «pH jfcw §£ zrr tr% «T?fT
$  I r ^ « 1M  *TT =T>T

^prfirr ff, ŝfr ^
aprtr T<fet =r^t ^  5rt ^pr 'rtffanr q r  spr 

( t o i  sftrr-Prsf^ f ,  grr % 
^ t  r^.l^fT *frc *TH Jf?T 
« q ^ *T T  SPT^  %  f ^  sp F T T  * T
g *TT  * IT  %  f R R R  5R H  31%  sft» T  ^ T  
% *rra w i n  *r v ?: i ?tt % *ro^

*t *ft 3TT*T ^Tf h n  f%TZTT ^  
fsp ^ft sflfad 'ift ^3̂ fsTcT ^ T  RT 
'3R*TY ^  *r<*ft flVc ?rf%^5 %  EZtTiT
forr  t i w i  i jts ■rfV ^  % ?rper 
^ r r  o ^ t t  £ far frr #  ^  ?fr gfY <?rtir 

h  ^rw |, <atd^<
*T3t^Tt ^>t 1 *.'+> ■31 CZTPT 9^cT ^T«T 
^ in l ^ I 5FT3" ^  *7  ̂ ^ n fo r  TTSTfrt if, 

'H W M l  ^  WT*T "FTft f ,
| I ^T  HVtf^O % ’T’R'T *rk  

^  fc ft  *Ft T4TT %  faw rft SfsT f??*Tr 
ijt^ T  ^  I -»i«l ^  |T*T v f|M  H ^ T T T  'M f>T- 
V5PT % f^PT W Id §■, ?T5 ?T«r ^^cl 
^ fa> 'nffTJTT*  ̂ c-1 ̂  *H % ^iih*i 'd'l 

% SR^H ^ra- ^ *ftr g*n*
%  Hct( 'ft’T 3JT 3TT v- ^ T  %  T̂T'-T 

VRT-^T ^7% | W  H~
%% % I ?lf+H ’JJTtmt #%5TC ^ ^ f T T  
ftpr i  T ^fnsn q fe^r £, ^tr- <?t 
?TTf7 ^f-T -7T? ?T <ftqr if,
^nt «t ?n ^ r  % f^rm r
5?rt 5«rt % i y r o aw % * r ^ f r  % w  
^ ^ S 'fd i r«JV n̂ TT ^ r  ^  I H*Tc5<T 
HWW I , ^T  ^  ^WRT wreiH

dH % Pmm + 1*1 ĵ T vHId!
I  I

^  a r  ^ r  ^tt^t jpr |, n
J ’H «WT +i«4»i % ?TT*T̂  T^TT ^ ig"! I I
wm < t v « !  #  *w «h i  eft f t r s ^ t

%r i m  >mr q?t sw fsr i x  *rr#, t t K «  
?rer ts(Y ^  *ftr w t  \K » n x ,  

? w  T?ft 5Tf i 3*r n ^ f «  if  
w r  fT^t ^t ? m ,  ?«rH 3  ? £ ! ( ?  ^
>ft5J5t w s5r?ft«PT fe r r  t o  *ftr u>t»t 
VT<T 8pt sreftj TOT TT 3 ? *rr£,
? w  ? t  ir f  « \ t  v p t  ^ t  
? ?  f^rrsrr, ^5. SI.? ?pp f t
» l f  I ?5fT5T fB T  ■jft 5T ? t  ?Tfrr I 

w t^fr «5 ft^ T  ^rf^R T 
in n , f^ry % «. <0*tl *m ft

«mftT ? ? f t r o r ,  ? ei<v ?np t?r Tr n t  i
^  JT̂  ^TTT ^T^TT ^ ffi

!T»T sft»ft ^T ^  | f t  p i  3 t
+  MH <TTH ^  JTT f%»fr i lH -f  q?t sprfw
^ T 4 , s*r ^ r ??t ^ rt ^ t n«rrsr ff^n
wrflm fw  3IT rH4V-rl ^  + 1 ^  ^  ITRT 
w t  t ,  ^r? f r̂fs r̂nr t o  ir ^mTf^iw ^ r  
Ptstt srrtmT w tr  ^  fsrS
gft ^rr?5T p n  |, 3*r %iK;r ^ t  ^ p r a r  
TP̂ HT * ftnTT ji l-y l̂l I 
t  fwr ftr*ft <i.ih*h srt ^rrqffNcT ^

^fs^rrf ^ t  m ^nn ^.<hi 
qijjrr, fl'r t v  % f^m ?rf«nr
T ^ r r  ^rf^q- i w^ir rr^r ?r#r f« fw  
^rmr eft ^ r  ^  *rz ’■•rr^n t t t  ststV 
| f^: s is  f«rfl-i t t  f*r*rrr 
|, ert sft »r«rtT>Tr >tt w V  ^  %

qx  7*1 n
!T^t «FT^ t — *r? f^ T  5*T ^ r  rnp 
fm^Ti sr»rnir ^  i #  *ft 

T̂ift ^ n ,  %faw A  ^  
g  f -f  f^ jfrTFT *rr^t !rr ??r t ,  ^  
3T=rrFr^r t  wVr ’t r r  ^  ,t ^ t

t  ’  ^  b  ^ r :,̂ r̂ ' ^
tT r̂ ^T% WpT^T W ? T  I f t  «V d T
f  f-f  tt?  Tft ^ r ?  It *n v t

^rr % <rf=nsm t t  'r fr ’im  
n  [ - w < n  ^t, ^fr qfrvrro- <ptt?tpt ^  
«fnr im 'T  % <rfT«nr Ir



12 8 1 3  M inim um  W ages 9 SEPTEM BER 1957 (Am endm ent) Btll j 2  14

fsT^T^rwr #  1 fa re  *r ? rm  cns,
*TT*ft »T, t£T tTt <TTrf K, 3rri H  fissr

*r «pr*r w tott £  vfrK  o t t  

iff *rr ?r m s  ??r n i  r fvsm
'fr r rT T  ^  I ?»T  «TT ■sft iS P R  ^ T T 3T %  

*rPTFT *T *F>, grt *T^ 
, ^ r  ^ n m r  sm r f t  *ppcft 

5  I *T?T 5 fTiT CTTir^PT ff*TT SPT%
far̂ r h- •nsfr % ipfr * r r ^  m t  

5  1 tt^ u nm  ^  ?r«r?r^t ^rs 
i f  t  I ^  IT R 5TPT * m  ^ff % *Fjj?’ TT 

F f f̂r »?fcTFT ira fr r  ^ rr  *rr 
*nm?T % x f r  ^  5ir>ffT?rr n  f^ -fT  *rvr 
w>»- ’in qx Trfrsrfipp «pt
•prf^r, f̂ r̂ r nfr vFrfv ? £ * £  ?pp 
«PT I l f  &, *T^T f  fnpr rrjfr sr?  3;=* 

z^n; *rr Ffrf^r fa rt

^7m *f **fr ^rr «(<s1*1 h1 *>t

stt't 1 ? e x t  k <tk n r wn  s’ t 
^fV spi ®pt h! ̂ i  <tt*{T, 

^  rnmwr g f r  *nr *r*w<  c  f w  
fTRT> % q- *fr rrqr srgn' *fr STO-TPT ? fh : 

^tjTT ^r «tft snrr 1 i *■ P't-t vp t ^0 
srer m ^ p r fTT % f*r * r ? r ^ v i

»rarm ’r»\ % *nns  ^'=rr <??r, 
f ^ p r  m f e ' T  £ , £ , * r m  n

t ^ t  ^rrf- t ,  fa*r w  »r̂ r5?r ^m r 
iFlf STft ¥  ^  T̂FT ^ 7^  m̂ TT =Plf ?T#r 
t ,  f tw  ^r 5 fm r rRT t , — *r*mrr t c  
•»fr ftr^TT *fr^T ^ r m  %

^rT 1

t t t  ^tw  v U  ^ ? r r f  m rm  

jr jtctPt f^vrr«r v r  3ft 
'TT!ft Sfft f*T?Tcfr | W

^J5T^ 5RTT 3~!TT r̂^TT % 55T
«Pt ^TT *FT# ^  < p fe ^ ^ T

?rr^R «rr n^jfr | i sr? «rnr *rz$xt 
^  a t  «p p p  s m  sr«ir * r^ r r  f  

1 'iM VX/T =rnrr >ft

>p Yv  ? > r r  ^  ^  m ^rr i f t

«F?rt f>rr ^rf^qr fa  vnrr s t v  *nriTt

ft^r cfr  t  trr ?r^r 1 ^ n t  wrsr
3fY 'rfxf?«TfTT ^ r  ira^RT % wr«r
^%srr £ , ^  w r-rT  ^ r ^ fR n fh r |  1 

^nfhnxt" r ^ r ^ R R  % 

t*t f^rrt: %̂ t % xr^x  w  t o  f*rr % 
^ r  ^  ^ ' T ’>T *p< t? t  % 1
» R  ^ n f R R  T̂tTT if^T ^

n w  ^pt tfr ^ a T  t- f-35 ^ r r  ip w  5 1 ,

f̂<r̂ T srrsr tr? «rr^r fsrr s ^ r
^  I 3ft ZCk ST5 * f*PTM =TFT ?  f5R %
>rnT «f?rat 3nfH  ?, ?  ^f?r ^ fm ?
5pt x t  | ?fr»- % ?*r 5fr*T«r n  j i t ?
?<t f ,  i|f?i7T % 1 v w :

^rfhirx ^3T?T 5TT# &G apt JTT̂ T 
% f^rir ^fr# fimrRT r̂ ^77% f_ <ff jf^ra-
VT ffnfr 3TT JTT--ST iT̂ V ^ r  t  sftT ^
^  S '^ f r  ^  h r  j j  ^ sp t  I ,  %

THT <T*TT f- wVr **?V tTT?

arrvfr ^ fr - ?  1 j*r %• f-srrcicr 5*rr
^•RT ^ f̂ FT sra- 5fn£ ^-pT^T JT3T?T 
f^n=r r  sTnsTRrsr ^  »r $*$ 
^TRf^i^fr ir^rr f  fft ^  f r ’ TR s n  
JTsr?T «r f ^ r r a  H r̂r*Tr ^rr
^ tt ^  ?rh : ^  ^  f t p ^ R

T  »rrinT s t grr^ f  1 ^  <rr f̂r 
? r r r  w -< t j x m  f r

f  I <TT 5TC 5^  vfWr >P> 
STErstY irnr nr =sit̂ tt q^rr
S’ ?fr>- iTK=T'T *rsrrfr % f̂r̂ nr 
't-" *i cith' ;tTttt ^ft ?' 1 '1 'T ^tcfr 
f  pfe OTirnfr % ^ m r  arr ^rrfrr ^ i 
^  ?nr 5crr *fT7; g-? frnr^r % mrr# 
srm f  sftr JTRmrsr ^  <rt t  i

OTIHIW s ? w  *» ‘̂w  H

1r^ ^Fra^ faun «tt ^ t
$ m  i

«ft «fpnrnn!t »re  ^  ^  f jw s
*T<̂  r»f VX 7î T J  I

^TTT r̂sr »T ^ T , 4  *T? T^T «TT
f^  fTT'T *FnTT <ff 5FTT ^  if ^ f’P'T 5s!
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[ * t  e ftn rm m  « m ]

VPTrff T S  SftP %  *F>ST f t  T fT  &  
v r  » r ^ T  ^  f*w ?ft ^  f> rr
MTfgq I *RT WP=T f*l% f *  f t
TO f , %f»PT W<V**I ^ t  -3?f %

5PB 5T^f «Tj^T »n t  t .  *«? W F fR T *ft
t r t  f t  t w w  f ^ w  % f t
^ ?3T  t  ^  f^ !  "■^T’Tf % *IT ?TV
•q-jpr t t o  1 %f«ra rp^r «r«frr<f w  
u r o f  |  f*P T re t ^  v f C T T w  t  1
% f ^ T  ^=T ^rfeiT^'fr >TTT JTHHT tft *mT5T 
*Pt tie'll ^  rPTT TT3*T * T m T t  T t  
T W  |  sc’fT JJf ^ T  T T  T F T  |  I qf*T

T t  ?5TT T t  T T  3TF5 ?T 3T?? MilrH
•r^t FVh4 *r£rr fft farr « h s « i  1 ^  f*P 
t t t  tx?fr qfxf¥qf^ %  v^rr q rr f t  
« * a t  | f% fsw  ?r ?c*rT% ^ tr h  % 
*mr #  vfV wt»jt q^T f t  t  ffqT
fqs)|C4<*><. Scft %  ^ rT R -T  %  W T  *T

WTsiT t? t  f t  ^  i qV ^ifsr jfrsprr 
%  ^  TT*T *fr 515  STfaT *ft%
<ff fa%  ^ 1 %fr*r ^ *6 s+f<Tl % fwii

I -3*1 % f T̂Zf Pai'l T t  9TvT TTR" 
*Tft f*TvT5TT ^  ^M*l< ^<T *T3T^t %  TT5T'f 
V t  jlW  ^  3fF? SK 'TPJ -Tft T T  *T% eft 
*  STRTCTctT g ft* 35T %  ^ T T T  T t  3ft qt3T?IT
t  srrn’ ^fft *T^nt 1

^ T  SF- '̂t %  *TPT *Tf 5ft ?T5mpT 
f<*Vl|+ iffT ^ ’ttfe*lcT f^ T T  W T  t .  ^  
spT »T tin Mi TXxTT ff I

Shri M ohiuddin: 1 have m oved  an 
am endm ent, the effect of w hich w ill 
be  that there w ill he no tim e-lim it to 
enforce the Act. We have seen what 
has been the fate o f the time-lim its 
fixed at various stages since 1948. W e 
have seen that in spite o f the fact 
-that the G overnm ent of India have 
been persuading and asking the State 

G overnm ents to enforce the A ct w ith­
in  the limits o f  time fixed from  time 
to  Hm»i by Parliam ent, the A ct ha«

not been enforced in tha agricultural 
sector.

Therefore, I think w e *hould be 
realistic. I requested the Deputy 
Minister in m y remarks on Saturday 
that he may kindly explain to the 
HoUse what concrete steps G overn­
ment in consultation w ith the States 
have evolved for  tha implementation 
of this A ct before the end o f 1959, the 
lim it now  fixed. He has not said a 
w ord about it except to say that a 
Labour Conference w ill be held  in 
Novem ber 1957, and the Act, as am end­
ed now, w ill be placed before them to 
see that the State Labour Ministers 
take necessary action to enforce the 
A ct within the time-limit. I think 
that is not satisfactory. I therefore 
propose that instead of the hon. M i­
nister coming back to the House in 
January or February or March 1960—  
which I am sure he w ill do— w e better 
amend this A ct in such a w ay that 
we leave it to the States to enforce 
the Act. There w ill be pressure o f 
public opinion, there w ill be pressure 
of trade unions and there w ill also be 
the pressure o f the Central G overn­
ment That may bring about a situa­
tion m which State Governm ents will 
gradually enforce the Act.

I know there aie mnumorable d if­
ficulties; but those difficulties are 
there only to be solved. Therefore, I 
suggest that instead o f the period 
being fixed as 31st December, 1959, 
my amendment may be accepted. If 
it is accepted, there should be no 
period, no time lim it fixed so that the 
State Governments w ill have m ore 
responsibility and they w ill enforce 
the A ct as early as they conveniently 
can. That is what I propose

Start Jadhav: 1 have tabled an
amendment to clause 1 .

Mr. Depnty-Speaker: M y advice is 
that he m ay speak on amendment
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No. 2 and need not mention amend­
ment No. 7 because that has not been 
m oved. One amendment cannot be 
m oved twice.

Shri Jadhav: I have tabled amend­
ment No. 10 also to the provisio to 
clause 3, that is the proviso to be ad­
ded after clause (b ) in the original 
Act. In the original Act, a procedure 
has been laid down fo r  fixing the 
mi nimum rates of wages and in sub­
section (b ) it is provided that a re­
v iew  o f the same can be had after 
intervals o f 5 years. The provision 
mentions that if the review  has not 
been made, then the appropriate G ov­
ernment may review  it after the end 
o f  5 years. I want to omit these lines 
on page 2 and-* I have suggested that 
the minimum rates be review ed forth­
with. That is all I have to say.

Shri A. C. Guha: As I said yester­
day, I was one o f the original sin­
ners. . . . [ . .

Mr. Deputy-Speaker: Therefore,
he w ould be very brief today.

Shri A . C. Guha: As regards the
fixation of a date for  determining the 
minimum wages as far as agricultural 
labour is concerned, it was on an 
amendment o f mine that it was so 
done. The original Bill contained only 
the date to be notified. Experience has 
made me wiser now  and I have sug­
gested that even by this 1959, it w ill 
not be done, there should be a tim e- 
gap for the Governm ent to take up 
the matter with the appropriate State 
G overnm ent

This A ct practically becam e a dead 
letter by  the end o f  1954. A  legisla­
tive lacuna was created and it existed 
fo r  about 3 years. I  am afraid the 
G overnm ent w ill have to com e before 
this House again fo r  an amendment 
and that there should n o  hiatus 
created by the end o f  1B59. So, there 
should be some time in which the 
Governm ent can take up the matter 
with the appropriate Governments 
and, i f  necessary, m ay m ove fo r  an 
amendment within that.

If the hon. Deputy M inister can 
g ive  m e an assurance that it w ill not 
b e  necessary to com e before this

House for  a further amendment as 
regards the date fo r  the im plementa­
tion o f the provisions o f this A ct fo r  
agriculture, I am ready to withdraw 
m y amendment. I am really anxious 
that some thing should be done fo r  
agricultural labour as soon as possible. 
But, at the same time, I can realise 
the difficulties. Last occasion, the 
hon. Minister in charge o f the B ill 
made this observation: —

“ It is wrong to say that the 
State Governments w ill not do it. 
The State Governments are
bound to carry out the directions 
o f  the Central Government. They 
are also faced with certain diffi­
culties and certain other matters 
and under a federal constitution 
you cannot dictate everything 
from  above.”
So, I request the hon. Minister to 

accept my amendment and provide 
for some contingency so that he m ay 
not be faced with another necessity 
of com ing before this House im me­
diately after 2 years.

Then, I com e to m y amendments. 
Nos. 9 and 11. In the original Act, 
there is a provision in sub-section (3) 
o f section 3 for the appropriate G ov­
ernment to review  it at such intervals 
as it m ay think fit and at such inter­
vals not exceeding 5 years, the mini­
m um  wages so fixed and revise the 
minimum rates if  necessary. By ad­
ding a new proviso to this, this sub­
section is being made completely in­
effective. This provisio w ould leave 
the whole matter to the sweet w ill o f 
the State Government and there is 
nothing in the pow er o f  the Central 
Government to  make a State Govern­
ment to review  the thing even after 
5 or 10 years. They can go on w ith­
out review ing for  any num ber of 
years. So, I have provided that the 
State Governm ent shall at least sub­
m it a report to the Central Govern­
ment explaining the reasons for  its 
failure to review within 5 years the 
rates fixed previously.

B y amendment No. 11, I have tried 
to  m ake it obligatory that it shall 
undertake such a review within the



12$19 Minimum W ages 9 SEPTEM BER 1957 (A m endm ent) B ill 13820

[Shri A. C. Guha] 
next tw o years and then may revise. 
These w ill follow  the words contained 
in (b ) .  That w ill make at least 7 
years within which the State G overn­
ment w ill have to review  the mini­
m um  rates. It is not a question o f 
revision; but at least a review  of the 
rates should be made and, if neces­
sary, they should change the rates. 
But you mustf put a provision in sub­
section (b )  o f section 3 that the rates 
should be review ed after 5 years. 
Please do not make that provision an 
ob ject o f ridicule. The State G ov­
ernments can go on sim ply ignoring 
i t  They may go on without review ­
ing the minimum wages for any num ­
ber o f  years. I hope the hon. Minis­
ter may also be pleased to accept 
these amendments so that the Act 
may not be made an object o f ridi­
cule.

Shri 0*a : Mr. Deputy-Speaker,
Sir, the purpose of m y amendment is 
very  simple. It relates to the pro­
visions of review  and revision con ­
tained in section 3 of the Act as it 
stands today. According to sub-clause
(b )  of section 3, the appropriate 
G overnm ent shall in the mannci 
hereinafter provided review at such 
intervals as it may think fit and r.t 
such intervals not exceeding 5 years. 
As the law stands, the appropriate 
Governm ent within 5 years or at any 
tim e can review  and revise the mini­
m um  rate.

By adding a proviso to this, it is 
further provided that where for any 
reason the appropriate Governm ent 
has not reviewed the minimum rates 
of wages fixed by it in respect of any 
scheduled employment, nothing shall 
be deemed to prevent it from  review ­
ing it after five years. So, the effect of 
this amendment o f the original sec­
tion is that within 5 years the G ov ­
ernm ent can at any time review  the 
rates or after 5 years it can review 
the rates at any time. So, the period of 
5 year.. has no relevance and it does 
not make happy reading. So, I re­
quest b y  m y amendment that this 
period o f  5 years may bp done away 
w ith and the appropriate Government

may at any time review the rates 
and revise them if necessary.

My hon. friend, Shri Guha has very
pertinently pointed out that the pro­
vision appears to be ridiculous. Under 
the Act, the Central Governm ent has 
no authority to force  the State G ov ­
ernment:^ to review  and revise the 
rates at a particular time. Even If 
his amendment is accepted, there is 
no sanction and there is no rem edy if 
the State Governments do not pro­
ceed with the review  and revision. 
Under the present provision, it is ob ­
ligatory. It was obligatory for 
exam ple for  them to fix the rates be ­
fore 1954 December. They have not 
done it and what is the result? The 
l.ibouic-r- have pom- without the m ini­
m um wages in certain sections. The 
only section, section 28 says that the 
Central Governm ent can send direc­
tions It has no significance at all 
when the whole thing as amended 
w ill stand that before 5 years they 
can be revised and after 5 yaers also 
they can be revised.
15 hrs.

What is the reason tor fixing the 
period of five years? Lt'ave it to the 
Stnte Governments to revise the rates 
any time they think n^'e^sary. W hen­
ever the Central Governm ent deems 
fit. it can issue instructions to tne 
State that in a particular sector you 
may revise the rates. I hope the D e­
puty Minister w ill ajiree to this 
amendment.

Shri B. K. Gaikwad: Sir, I
have m oved two amendments to clause 
3 The first amendment is that for 
the word k1959* the word ‘1957’ be 
substituted. The second is also o f  the 
same nature but the year is 1953.

The first amendment was m oved 
with this idea. Such kind o f am end­
ments w ere put before this House 
several times and hence whatever 
information is required to imple­
ment this B ill and put it into opera­
tion, it is at the disposal o f  the G ov­
ernment ar.d hence no time is requir­
ed for that purpose. That is w hy I 
have said that 1957 should be substi­
tuted fo r  1959
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If the hon. Deputy Minister comes 
forward and says that it is not possi­
ble to bring it into operation before 
1957, then ,1 can give time up to  31st 
December 1958. For the implementa­
tion o f the provisions mentioned in 
the Bill, it is absolutely necessary 
that these provision-; should be put 
into action as early as possible I 
can only say this.

There is a proverb: where there is 
a will, there is a way If there is 
w ill in the mind of the Government, 
there can naturally be a way. Seve­
ral expc i ts are at their disposal in 
addition to the Government machi­
nery If thev intend to do it, and if 
they desire to bring the Act into ope­
ration, I am sure that the information 
will be provided in no time But, the 
Labour Ministry should take it into 
their heads to bring this Act into 
operation I, therefore. earnestly 
request that this should be brought 
into operation js  early .is pow olv , 
losing no time

TTW  ( 3rW p ;-? f? T ? T _  
a i l fn t l l ) : JTs'T^JT,

% ?Y *TTT =TST sfr ^  <rY#
*Y ^  ra n  tsY I  far ftrvira;

>TW «1T Bf Y £| STPT
iff 3rmr *tt ?rfr gt

i n  Jn^rar g  fa: *Y
srrn % fcptr ^'n.yrr % ;¥T*r %^t
^T ĉfY ^ ^  P  t
fapr apft % sftjnr ^  f a n  m  

^ I 5tfaR- H ?T»maT g far WTVJT 
^Y ?f w  v r  smj £r Pmt? 

^  fa>*r r  t *rn»r
^  n  

?  *flr srY t r fW iw  rmr 
t  <T*rr wftrfe’ r̂ *rr*ra
vY wt*t sraFr % fara ?r ftur
¥Y WT 'tmVTVrTW %  *Y 3THH

% fir# i w r  *r ^Yf
?T?Y 33(7  ITT % 1 S K  * ( W I  ^ w
fk*r <tr> fcr *rr %■ ?£ * £  wn 
s t Y t  £  i ^  a v a r r r  ^

i: iT ^ T * r * T  £  f a r  * r ? w r r  *T fk & r  #
f i , T  s * f r  f» r= r ^ ' r  rr ^ r  jr r %  ^ 'Y  « t n w * d T  

q g y r  frg Y  ^ r i Y  s fY r  s r ^ T
s r p d Y r  * t / <p t^Y  * t  $ p t ^ N  ■ m j iY f %  #  

« r r  ~ ; q  t t  k  i w ’ T ’ - s r i ' i f iY i j  T O T ?  

j i k  ^  ^ r r a Y  g  a t  t t P i  t o r  ^ Y  5 * r  
wnr v t w h  % Tt^ fk^N 

^ t r  i ^ Y  - ^ T f ^  f v

2 tg  # R r g x  t t  r ; T
?jYt  sT r i r s i j f f r  f ;r fs ^ r != r  ^ iY  n f  % i r f ?  

i r r a r  * n ^ ^ ^ T T s > Y  %  ^

»^mY s, err o t  4  ^  i *nrc

^ r f Y  f  ^  = fT? ? » r  ^ Y  **ZT*n

m  «rsr*TT -jtt n  f t i T  ^  ^ Y

fnrw  *i srr<t f»<ii 'Srr ^  • 
4  s m i r r  f.  + t M i ' * t ^ K f  t t M r r

w m r  % r-iM ^ i
^rr 4  g

t5 T  STfTT M T  +  f IT > ' 
^Y ^  ^

» r i r s r ^ f r  s t f t i  v t

^  | cr«n ar^RT ^Y %?t ^n: g ?wt
f̂ snr t o  *ii<r< f ^ T  <nrr I f

« n m i ?  f ^ l w  ?Y  ? r r m  t- ,
»Y s^nr ^  w r w  ?H*fY | ?
TOT !J F  U T f  ^>T 5TfY ^  fa>
t TY '5Ttf%  q < i H I  3TT f^»

w z jtw  qrt t f im  E?rc %  < )h Y  ? 3 T  ^ Y

i r a i r f a w  > fr  «t5T? %  ' r f t  ^  

v p f t Y  w r n  '3Tr f ^ c i  <t>x t t ^ t ^ f r f ^
u r r  %  t l  l * i n  T h T T  l A r  f ^ T r ^ H T  *T^Y
' ^ i r i d l  <TPT ? :w r  ^ *. ? %i 1M f?Y 

%  s r f t r  W 5PT <̂ *11 TS^TT I *T

W < + U  %  U W I W  :W T T  g  ^  JJH
sr?r<Tm  f»F  ^ t  *pY w r  f iY  w t r r r ^  

% ftra c m  w  ^  wr
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% n*li % fnft'lci 1 SW vjaml
^rrftfV | nvr T t %n«n$ t ^  f r  3 
I n ( W  ,doi
srriW i

*ft *nf»* ws> : «nfr irpnfNr t o w  
% »jwr *t w m rfp r «tftt f r  aft mfter 
W « lS i S>t %, % 1 PST

?t arm  i ?fr f *  ■xft 
t  f v  ^  wrfhsr n r  to  t f t  r t  amr
h«ii ^ T  ?t H f t  WT*T I *M»FT JT^ffTTTT 
*ft f  I tFTT T t f  ?im  W f f t  aflfT 
t o t o 1 #  «m ft |, $*ft Tt$ w fr  *rsrfft 
n w rt ?ft *trr r w m  t  f v  ^  <i iO «
% ' T ^  *T5 *FI*T JTT ?t ^ i*i i

I tT*ft tTT «TM«ftq H*FT % 
w h ^ t t  f r  tnrc j t  eft f w  
^t *rt y r m  t  i v ^ t  wt $ ?t &frn 
W TT ?*T IT? T^ W  T T  f r  *T»ft ?*T 

*? STPTV *'^wf
MjSI an 9H9T $ I
«p t t  n rtt ^r 3n*rr s tr - ?ft =̂r»¥̂ t
%»*l <. Jrft ^  i-m -Mm ^t
«TTT TT*  t it  *FTn 1 ?fr TTft T*ft W -  
sjft^TT $?ft & i ^ r  war | tflr h im h i

*ft ^gd 4 ffl ^  I T t  <nTT5T *f 
p? #  T f t  |  f r  ^<r fsnr-ft v t f w  t t

9T7T ?  T^3T I *1$ TtfVRr ’SW <1X̂  ?T |[t 
srrtft I  f r  jt^t ^TrTT ft amft 
|  ^ T  T t  ?*T t R  *TTTTTt 3 T  1 $ ^  
*5 f^RPTT W  WMFW if T T  WT<ft $ 
T ^  *fVr T T  T^t >T *TPT?IT ^  I

t t  g r r f v m  i f r ^ f  t t h t  |

Shri A . C. Gulut: W ere the State
G overnm ents consulted, before flxinc 
the date? H ave' they agreed that it 
w ill be im plem ented before 1938’

D  wrftw ww> : 5rf im m r ftwr 
ftrP ^ c#  ^  t tw^hh #  tw t *mt

■rr ^  l r  w rtN r

^ t »rf ^ i <n?t ^ t  Sswr 
f iT f n ^  T T ^ T  ^t T^t t ,  ^  >ft 
ŜT Tt 5»T TW T^ ^  I w  »t «4l«ll

A' t i t  *rm  % ?iT?n j  v f f f r  t?t t f t
T t ?ft #  TT5TT t  I

WprfhT #  <trT T̂PT % «TT̂
aft wjft tth t  ^  twt »nrr |,

5^5 T^T I  I ^  XT̂  TT5TT TT|WT j  
v tfsm  ?rt JT̂ t %rit f r  wtw m*r % 
« p s t  ^  t f t  jft amr %fr^r w  w j  
aft t t ^ t  |  n f  »i^n ft |  f r  u n r
*Thr <ETFT *f f e n  »FIT ^  <HT WW 
•l^t fVTT TT 9TcTT ^  I ^fT ^ 1 ^  *1^
t ŝtt »nn | f r  «ftt ^  t o  ^  ? t 

s t  «rt % >ff f r m  an t o t  | i 
»rw f h T fr?^T *ftnr #  <&wpn
f r  T t  Pttt^t f^rr Trf^T, 
W  Tt r̂vTCT sf^t | f r  t *t ?t
T»T ?T <Tt  ̂?rm #  ITT »T̂ SfT Tf̂ T % S'.'TT 
S’ift-HIT I^TT «ftr WTT «T? 'T
?t*iT ?rt fqrr ? f ^ t  | f r  T>fr h  i[t i

5 *rft 4lCl T^t 4iC ^ f+ TT^^1 
H TFfT T t T?n arnr f r  «iq4- 
iJtH i ' i l n  ^TTTTT T t fipTT T% I
i m  W P t O T f  T^R ^
^ ^1*11 f̂t M ? f t  tim  TraT
aft «TTT T T  ^ H K  ^  3?T T t  f W  #  xm 
fw«TT s r m r  ’tflr w nr ^  >ft ?t» ^ t t̂ 
5’HT fft ?TT W T5T^ T T  «M '»< t;
g^r #  v s  Tt ?*t f^r«Nt «ftr z z z  »nrt-

^ ..................
Shri A . C. O aha: M ay I draw the 

hon. Deputy M inister’s attention to 
this point? The rule m aking pow er 
is conferred on ly under clause 29. 
That is on procedural matters. But, 
under section 28, the Central G ov­
ernment has got certain pow ers to 
g ive directives and 1 hope h e  m ay 
refer to that. -
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^  CTftv *c.*V : ^  *  t r i  f w  |

gwft* fc f a ..................

Shri A . C. f lo h i :  W ill that be under 
section 28?

«r fa* *fft : A ^ iri fvm $ 
ft> 3$  * f t r  w t *  3  $ » r

* ft  ^ T H v r t t ..................

« n r t is R
f  w  i m  %  ?ft%  1

«ft wrfirc : a m s r  ?>rt «ft 
^ft f t  arnpft 1

*4<i ^ f% '3*“41^ ^ f%>
v n r  ? t  * m p r r  1 t t  a t  5,1*1*) 1

*fcft | *ftX *tft % iHTOTT *TT
T U T  £ t

wnmr 1 ^ f v r  ir^^r
n^*i v r  ^  P,^. wk jf 1

^  VRftzT #  3ft T3I VI 
ST’TTH 33TJTT ^ eft 4  *3*1 Vt I^T 
T t  ^  i c f i m r  * n p n  P f  s t t w I  v t
V R JW  ^ t  ffpTT Shl»M tfftT*T * f t r  *T»T 

^?ftf^ra5T5T 4 s p  « Id
P f w f t  * f j v  1 s r c ift  5  i n r t  sr^ ^ r v ( t
* n r n r  ^ p t  * f r c  ^ t  5 t* ft ,
5i t  ^  y * r  %  « *>r fo r  
^ t  v t f w  T w r  i

VH % *mr*T *HT»fln h« w  #
a it *T^ T T S W T  *TT p F  * t £  t f r f t ^ T  V*T
j f  s t  ^  *n i f a r  f T O T v t  
t o  ¥ t sf)jftTr«q «mr t
P res&  t o  ««?r t f m ,  j j f  «ff 1

^  ? e .* e .  n r  art ^  ^  <tt

P f  a v  * 1 5  v n r  y r r  $ t  w t =tt

?ft >3^1 t t  ^ p  *1^1 $  t r
^  m *  m r  W  T F T  T t  V W  5| ^ t  I ,  
f^KT^t w f f t  # » n r  ? t  w  t i * t  v t  
v r  ^  t e x e  % •*&

Wt *H[ <ITO ^t ^t TRT MTf?t iftr  
T F t f w  ^  ?5.K.e >J^r if T « f r
»I< I  I W  #  ^T^ft Si^t ^ ftpr T t f  

»ra^ fe  ^  ?tX 5. !R> 'TT 57^
^st xĉ  I

Mr. Dejnity-Speaker: I shall put all 
the amendments to this clause to the 
vote o f the House.

The question is:
Page 1, line 16,—

for  “ 1959”  substitute “ 1957” .
The m otion voas negatived.

Mr. Deputy -Speaker: The Question
Is:

Page 1, line 16,—
for  “ 1959”  substitute "1958” .

The m otion was negatived.
Mr. Deputy-Speaker: The question

is:
Page 1,—

after line 16, insert—
" (ia )  in clause (b ) ,  omit 

“ such intervals not exceeding 
five years” and after  “ if neces­
sary”  add ‘ ‘and until they are 
so revised the minimum rates 
fixed shall continue in force” .

The motion was negatived.

Mr. Deputy-Speaker: The question
Is:

Pages 1 and 2,—
omit lines 17 to 20 and 1 to 8, 

respectively.

The m otion was negatived.

Mr. Deputy-Speaker: The question
Is:

Page 2, lines 2 to  8,—

for  “nothing contained in this 
clause shall be deemed to prevent 
it from  reviewing the minimum
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[Mr. Deputy-Speaker] 
rates after the expiry  of the said 
period o f five years and revising 
them, i f  necessary, and until they 
are bo  revised the minim um rates 
in  force  immediately before the 
expiry o f the said period o f  rive 
years shall continue in force” , 
substitute—

"the minimum rates to be 
review ed forthw ith”

The motion was adopted 

M r. Deputy-Speaker: The question
la:

Page 1,—
after  line 16, insert—

“ (la ) sub-clause a ( 1 )  and
(ii)  fo llow in g  further proviso 

shall be added, n a m ely  —
“Provided further that the 

appropriate Governm ent shall 
every year report to the Cen­
tral Governm ent the progress 
made in the year and with the 
approval o f  the Central G overn­
ment may extend the time by 
one year in the first instance 
and by  tw o subsequent periods 
o f  6 months each ’ ”

The m otion was adopted 

Mr. D eputy-Speaker: The question
■:

Page 2, line 2,—
after  “ five years”  insert—

“it shall subm it a report to 
the Central Governm ent e x ­
plaining the reasons of its failu ­
res, and”

The motion was negatived.
Mr. D eputy-Speaker: The question

1:
P age 2, tines 2 to 5,—

■for ' ‘nothing contained in this 
clause shall be deem ed to prevent 
it  from  review ing  the minimum 
•*ates after the expiry  o f  the said

period o f five years and revis­
ing” substitute “ it w ill undertake 
such review  within the next tw o 
years and may revise".

paaijEOau svm uoijoui ayj,
Mr. Deputy-Speaker: The question

is:
Page 1 ,—

for  lines 15 and 16, substitute—
‘ (i)  in clause (a ) ,  the words 

and figures “ before the 81st 
day o f December, 1954” w her­
ever they occur shall omitted

The motion u?tis negatived
Mr. Deputy-Speaker: The question

Is:

“The clause 3 stand part o f the 
Bill ”

T/ir motion w as negatived  

Clause 3 u>as added to the Bill

Clause 4.—  (Substitution o f new  S ec­
tion for  section  5)

Mr. Deputy-Speaker: What are the 
amendment*; to thi<; Clause’

Shri A. C Guha: I beg to move
Page 2, line 33,-—

after  “ two months” insert—
“and not more than four 

months”
Shri Tangamani: 1 beg to move:
Pago 3,—

after  line 10 add—
“Provided further that w here 

the concerned worker's interests 
want revision by mode specified 
in clause (a ) o£ bub-section 1 
the appropriate Governm ent 
shall fo llow  the m ode demand­
ed by the workm en

Provided further that w here 
the minimum rates o f  w ages is 
fixed fo r  the first time, the ap­
propriate Governm ent shall do
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so b y  the mode specified in 
clause (a ) o f sub-section 1 ."

Mr. Deputy-Speaker: Both the hon. 
Members have spoken and, I think I 
may put these amendments straight 
to the vote of the House.

Shri Tangamani: There is an im ­
portant point with regard to this 
amendment.

Mr. Deputy-Speaker The hon. 
M ember has already dealt w ith that 
important point too. A ll right, he 
may take a minute or two.

Shri Tangamani: When T spoke on
other amendments I was confining my 
remarks to them only and I did not 
exceed my limit.

Mr. Deputy-Speaker: Now he may
pa-s those limits

Shri Tangamani: Sir, in bringing
forward this amendment I have in 
mind the question of fixation of wages 
and also the revision o f wages. In 
the principal Act section 5 provides 
for fixation o f wages at the first ins­
tance. A t the first instance when 
wages are to be fixed they can be 
fixed either by notification or on the 
recommendation o f a committee which 
is to be set up by the concerned G ov­
ernment. Whenever a revision of 
wages after a period o f five years is 
contemplated, it is done on the re­
commendations of a sub-committee 
which is set up.

Here tl is clause com b in e  section 
5 o f the principal Act which deals 
with the fixation o f wages at the 
first instance and section 10  which 
deals with the fixation of wages when 
there is a question o f revision. These 
two sections are clubbed together and 
option is given to the State Govern­
ment o f concerned Government to do 
even the revision o f wages by notifi­
cation My objection is, whenever * ho 
wages are to be revised it must be 
macfe obligatory on the part o f  the 
concerned Government to refer it 
to a sub-committee set-up by the 
Advisory Board, otherwise, the pre­
sent practice which itself is open to 
certain abuse, which has got Its own

defects, w ill only add to m ore de­
fects.

During the first reading o f this Bill 
one of the hon. Members pointed out 
how there has been disparity in wages 
fo r  the different categories of workers, 
and whenever there is a revision even 
if there is a notification by the G ov­
ernment I am sure it is going to be 
raised before the High Court challeng­
ing the fixation o f wages itself. The 
other day one if the speakers said 
that this matter i<; being challenged by 
the High Court. The hon. Deputy 
Minister asked whether some instances 
could be given. In the question of 
revision o f  wages o f the tannery w or­
kers by the Madras State, the matter 
is pending before the High Court.

If a clear direction could be given 
by the Central Governm ent as to how  
the wages are to be fixed and how  
the wages are to be revised, then at 
least the -basis for  a revision o f wages 
can be be~t served if it is referred to 
a sub-committee. That is w hy I have 
m oved this amendment so as to make 
a distinction between the fixation of 
wages at the first instance and revi­
sion o f wages.

Even with regard to the question 
of fixation of wages at the first ins­
tance, if the concerned workers want 
tins matter to go before the sub-com ­
mittee then they must have an oppor­
tunity to do so.

Shri Abid A li: Sir. ordinarily the
committee procedure is followed and 
shall be followed. But there may be 
an occasion when the State Govern­
ment may feel that this revision may 
be effected by a notification. There­
fore, that pow er should not be cur­
tailed. I, therefore, oppose the amend­
ments.

Mr. Deputy-Speaker: I shall put
both the amendments together.

The question is:
Page 2, line 33,—

after “tw o months”  insert—
“and not more than four 

months” .
The motion was negatived.
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Mr. Deputy-Speaker: The question
is:

Page 3,—
after line 10 odd—

“Provided further that where 
the concerned workers interests 
want revision by mode specified 
m clause (a) o f sub-section 1 
tiie appropriate Government 
■hall follow  the mode demanded 
by  the workmen

Provided further that where 
the Minimum rates of wages is 
fixed for the first time, the ap­
propriate Government shall do 
so by the mode specified in 
clause (a) o f sub-section 1 ”

The motion was negatived

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part o f the 
B ill”

The motion was negatived.
Clause 4 was added to the Bill

Clauses 5, 6 and 7 toere added to 
the Bill

Clause S.— (Substitution of new sec­
tion for section 10 )

Mr. Deputy-Speaker: Any amend­
ments to this clause7

Shri A. C. G uht: I beg to move
Page S, line 27,—

add at the end "and it will be
reviewed if  considered necessary".
I think there is typing mistake The 

amendment should be as I  have moved 
now I should say a word about this 
There is a provision now put that 
every such notification will be placed 
before the Advisory Boaid tor infor­
mation only. The A<* /isory Board 
will have no action to tnko, no sug­
gestion to make That is why I have 
suggested that it shou'.d be not only 
± r  information but it should also be 
open to the Advisory Board to re­
view  i f  necessary.

Shri Abid A ll: Sir, I may submit
that the section relates to correction 
of clerical errors and accidental slips 
and omissions by the appropriate 
Government It is, therefore, sufficient 
to provide that the notification should 
be placed before the Advisory Board 
for information The question of re­
view of the whole thing will not arise 
in such cases.

Shri A. C. Guhs: If such mistakes
are only of a clerical nature, there is 
no necessity of sending them to the 
Advisory Board If they are conside­
red as to be o f sufficient importance 
to be sent to the Board then it should 
be open to the Advisory Board to re­
view the whole thing if considered 
necessary.

Mr. Deputy-Speaker: What can I
do if he is not prepared to accept any­
thing’

Shri A. C. Guhs: That is right, you 
cannot do anything.

Mr. Deputy-Speaker: I shall put
the amendment to vote

The question is*
Page 3, line 27,—

add at the end “and it wil! be 
reviewed if considered necessary"

The motion u>as negatived
Mr. Deputy-Speaker: The question

is'
"That clause 8 stand part of the 

Bill”
The motion was negatived 

Clause 8 was added to the Bill 
Clause 8 was added to the Bill.

Clause X0.—  (Amendment of section 
13)

Mr. Deputy-Speaker: What ate the: 
amendments?

Shri A. C. Gtiha: I beg to move: 
Page -4,—

after line 19 add,—
"(4 )  Any employer who con­

travenes any rule or order made 
under this section shall be puni­
shable with imprisonment for  *  
term which may extend to one
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month or with fine not more 
than one hundred rupee* or 
w ith both**.

TW> is about punishment. W e find 
from  the report that practically no­
thing has been done as regards 
punishment so far. Therefore, it is 
no use putting something o f a very 
high order in the A ct and then allow ­
ing the States to ignore the provisions. 
That is w hy I wanted to separate the 
violation of rules made by  the State 
Governments from  the offences com ­
mitted as regards the main provisions 
o f  the Act.

If you refer to the report on the 
w orking of this Act, you w ill find 
from  page 51 that there have been 
only about 100 cases during all these 
years and the fine varied from  Rs. 10 
to Rs. 30 and in one case there is only 
a fine of Rs. 2. So, what is the use of 
putting Rs. 1,000 or something like 
that even for  minor offences? Again,
I shall have to use that w ord: Please
do not make this A ct an object o f 
ridicule, to be ignored by the State 
Governments most flagrantly and 
lightheartedly.

Shri Abid A ll: The penalty for such 
contravention is already contained in 
the new section 22A.

Shri A . C. Guha: There, the punish­
ment is Rs. 1,000, I think the hon. 
Minister has not follow ed  me,—or a 
fine o f Re. 1 and imprisonment, or 
both. Here, in m y amendment, 1 have 
separated them. I have separated 
offences o f  a minor nature from  the 
graver offences.

Shri Abid A ll: I do not think any
change is necessary.

Mr. Deputy-Speaker: I shall put
the amendment to the vote o f  the 
House.

The question is:
Page 4,—

after  line 18 add,— .
“ (4 ) Any em ployer w ho con­

travenes any rule or order made 
under t t l«  section shall be

punishable with imprisonment 
for  a term which may extend 
to one month or With fine not 
m ore than one hundred rupees 
or with both” .

The m otion was negatived.
M r. Depaty-Speaker: The question

is:
“That clause 10 stand part o f the

Bill.”
The motion was adopted.

Clause 10 mas added to  the Bill.

Clause 11.—  (Am endm ent o f  section
19.)

Shri A . C. Guha: I beg to m ove:
Page 4, line 26, fo r  “has reason 

to”  substitute “may reasonably".
1  do not like to any anything 

on this.
Shri Abid A ll: I do not accept it.
Mr. Deputy-Speaker: I shall put

the amendment to the vote o f  the 
House.

The question is:
Page 4, line 26,—

fo r  “has reason to”  substitute,—  
“ may reasonably” .

The motion was negatived.
Mr. Deputy-Speaker: The question

Is:
“That clause 11 stand part o f  the 

Bill”
The motion was adopted.

Clause 11 was added to the Bill. 
Clause 18.—  (Am endm ent o f section  

20.)
Shri Ghosal (U luberia): I beg to

m ove:
Page 4, lines 37 to 43, omit,—

“ any Commissioner fo r  W ork­
m en’s Compensation or any officer 
o f the Central Government exer­
cising  functions as a Labour Com­
missioner fo r  any region, or any
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[Shri Ghosal]
officer o f the State Governm ent 
not below  the rank o f Labour 
Commissioner or any” .
This is in relation to the computing 

o f claims. In the previous Act, the 
C hief Commissioner or any W ork­
m en’s Compensation Commissioner or 
any stxpendary magistrate was em ­
pow ered to consider these claims. In 
this amendment, the Labour Com m is­
sioner of a State has also to be includ­
ed I may say that these State Offi­
cers are always charitably disposed 
tow ards the employers. A t least that 
is the idea of the w orking classes in 
m y State. They have lost all confi­
dence in this set o f officers in our 
State If we Ro into the statistics, 
-we w ill find that 90 per cent, o f the 
disputes are settled as soon as the 
dispute is referred to the tribunal and 
not at the conciliation stage o f the 
Com missioner!. Therefore, those re­
gional Commissioners in w hom  the 
•working classes have got no confi­
dence should be excluded

Shri Abid A li: The present section 
20 contains this pow er fo r  the zonal 
Com m issioner for W orkm en’s Com ­
pensation What w e are doing is that 
w e are mentioning m ore persons to 
attend to these matters, but that w ill 
be not below  the rank of a Labour 
Com missioner o f  the State Therefore,
I oppose the amendment.

Mr. Deputy-Speaker: I shall put
the amendment to the vote o f the 
House.

The question is:
Page 4, lines 37 to 43,—

om it "any Commissioner for 
W orkm en’s Compensation or any 
officer of the Central Governm ent 
exercising functions as a Labour 
Commissioner for any region, or 
any officer o f the State G overn­
ment not below  the rank of Lab­
our Commissioner or  any” .

The m otion was negatived.

Mr. Deputy-Speaker: The question
is:

"That clause 12  stand part of the 
B ill” .

The motion mas adopted.
Clause 12 was added to the Bill.

Claitse 13 was added to the Bill.

Clause 14—  (Substitution o f new  
sections fo r  section  22 and insertU^n 
o f new  sections 22C to 22F. Penalties 
fo r  certain offences)

Shri Jadhav (M alegaon): I beg to
m ove.

Page 6, line 20, after  “punisha­
b le ” insert “w ith imprisonment fo r  
a term which may extend to three 
months or” .
I also beg to m ove'

Page 6, fo r  lines 21 to 38, substi­
tute “22B No Court shall take 
cognizance o f an offence—

(a ) under clause (a ) or 
clause (b ) o f section 22, unles9 
complaint thereof is made w ith­
in three months o f the date on 
w hich the offence is alleged to 
have been committed.

(b ) under section 22A, unless 
complaint thereof is made w ith­
in six months o f the date on 
which the offence is alleged to 
have been committed”

In the amended section 22A, penalty 
has been provided but in it only a 
fine has been mentioned. I want to 
add three months imprisonment or 
fine.

Then, in section 22B, for  lines 21 to 
38, I want to substitute section 22B, 
a new section W henever there is a 
breach o f the provisions, the em ployee 
should not be com pelled to take the 
permission o f the Inspector but h<* 
should have a chance to file a com ­
plaint himself. Therefore, I have ad­
ded a new  section and have w orded  It 
accordingly.

Shri A bid  A li: I oppose the amend­
ment*. They are not nac— arj
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Shri A . C. Guha: I want to move
certain amendments- I am not m ov­
ing amendment Mo. 17. I shall m ove 
the others. I beg to movr:

Page 8, line 29,— 
omit “ under clause (b ) o f 

section 22 or” .
Page 6, line 33,— 

omit “ or clause ( b ) ” .
Page 7, lines 34 and 35,—

after “ Government” insert “or 
prescribed authority” .
Mr. Deputy-Speaker: I shall put the 

amendments to the vote of the House.
The question is:
Page 6, line 20,—

after  “ punishable”  insert,—
“ with imprisonment for a 

term which may extend to three 
months or” .

The motion was negatived..
Mr. Deputy-Speaker: The question

is:

Page 6,
for lines 21 to 38, substitute—

“ 22B. No Court shall take 
cognizance at an offence—

(a) under clause (a ) or 
clause (b ) o f section 22, unless 
complaint thereof is made with - 
in three months o f  the date on 
which the offence is alleged to 
have been committed;

(b ) under section 22A, unless 
com plaint thereof is made witi - 
In six months o f the date on 
which the offence is alleged to 
have been com m itted” .

The motion was negatived.
Mr. Deputy-Speaker: The question

Is:

Page 6, line 29,—
omit “under clause (b ) o f  sec­

tion 22 or".
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 6, line 38,—
omit “ or clause ( b ) ” .

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
Page 7, lines 34 and 35,—

after  “Governm ent”  insert “ or 
prescribed authority” .

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That clause 14 stand part of tbe

B ill” .
The motion was adopted.

Clause 14 was added to the Bill.
Clause's 15 to 17 w ere added to the 

Bill

Clause 18.—  ( Amendment o f the 
Schedule)

Shri Tangamani: I beg to move:

Page 9, after line 14 add—

“ In the Schedule to the prin­
c ip a l  Act, after item 12 under 
Part I, the follow ing items shall 
be added and shall be deemed 
always to have been added, 
namely:—

13. Employment in shops 
and establishments

14. Employment in press.

15. Employment in hotels 
and restaurants.”

In this amendment, what I seek to 
do is, in the Schedule to the principal 
Act, after item 12 under Part I, em­
ployment in shops and establish­
ments, in press and in hotels and 
restaurants should be added. In the 
principal Act, there are 12 industries 
given, namely, rice-mill, tobacco.
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[Shri Tangamani] 
plantations, oil-m ills, road cons­
truction, stone-breaking, mica, trans­
port, etc. Although the State G ov­
ernments have got the pow er to in­
clude any o f these items, our experi­
ence has been that no such em ploy­
m ent has been included. That is w hy 
I want these industries also to be 
included in the Schedule

Shri A bid  A li: I submit that State 
Governm ents have pow er, as the hon. 
M em ber him self has said, to add to 
the Schedule.

Shri B. K . G alkw ad: I beg to m ove:
Page 9, after  line 14 add—

“ (2 ) In the Schedule to the 
principal Act, after item 12 
under Part I, the follow ing 
items shall be added and shall 
be deemed always to have been 
added, nam ely:—

13. Em ploym ent in shops 
and establishments covered 
b y  the Shops and Establish­
ments Acts in force in the 
various States.

14. Inferior village ser­
vants serving under State 
Governm ents such as 
Mahars— Jaglyas, Ram o-
shis, Chawkidars, etc.”

Mr. Deputy-Speaker: He has al­
ready spoken on that.

Shri B. K. G alkw ad: Yes.
Shri A bid  A ll: I wish to submit that 

the State Governm ents have got the 
pow er  to add to the Schedule. So, it is 
not necessary to add what the hon. 
M em ber wants to add.

Shri N. B. Maitl (G hatal): I beg to 
m ove:

"P age 9, after  line 14 add

I n  the Schedule to the prin­
cipal Act, after item  12, under 
Part I, the fo llow in g  item shall 
be added and shall be deemed 
always to have been added, 
nam ely:—

13. Em ploym ent tn any 
cotton o r  spinning mills'.”

I need not dilate upon it. I  shall 
be glad to  hear from  the hon. M inu­
ter.

, Shri A bid  A ll: The textile m ill
w orkers a r e  sufficiently organised. 
Therefore, it is not necessary to 
classify them as sweated la D o o r .

Mr. Deputy-Speaker: 1 shall put 
the amendments to  the vote o f  the 
House.
15-30 hrs.

[M r. Speaker in the Chair]
Mr. Speaker: I shall now  put

amendments Nos. 6, 32 and 34 to the 
vote o f  the House.

The question is:
( 8) Page 9,—  
after  line 14, add—

“ (2) In the Schedule to the 
principal Act, after item 12 
under Part I, the follow ing 
items shall be added and shall 
be deem ed always to have 
been added, nam ely:—

13. Em ploym ent in shops 
and establishments covered 
b y  the Shops and Estab­
lishments Acts in force  in 
the various States.

14. Inferior village ser­
vants serving under State 
Governm ents such as 
Mahars— Jaglyas, Ramoshis, 
Chawkidars etc.”

(32) Page 9 —  
after  line 14 add—

“In the Schedule to the 
principal Act, after item  12 
under Part I, the follow ing  
items shall be added and 
shall be deemed always to  
have been added, nam ely:—

13. Em ploym ent in shops 
and establishments.

14. Em ploym ent in press.
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IS. Employment in hotel* 

and restaurants."
(34) Page 9,—

after  line 14, add—
‘In the Schedule to  the 

principal Act, after item 12, 
under Part I, the follow ing

item shall be added and shall 
be deemed always to have 
been added, namely:—

“ 13, Employment in any 
cotton or spinning mills.*

The L ok Sabha divided: Ayes 
Noes 108.

■Division No. 38]

Benerfee, Shri Pramathanath 
Barucha, Shri Nauahir 
Beck, Shri IgnaC*
Ghaudhun. Shn T. K» 
Daunt ha Deb, Shri 
Diiguptt, Shn 
BUh, Shn M.
0 *ikwad, Shn B. K 
Ghoul, Shn 
Ohoac, Shri S.
Gupta, Shri Ssdh*B 
Hyiuucwu, Shn 
Imam, Shri Mohaaaod 
Iyer, Shn Baswara 
Jadhav, Shri

Achat, Shri 
Agadi, Shn
Anamugham, Shn R. S. 
Balakmhnan, Shri 
Balmiki, Shn 
Barman, Shn 
Barupal, Shn P L- 
Baaappa, Shri 
Batumaian, Shri 
Bhagat, Shri B. R 
Bhakt Darshan, Shn 
Bhob Sardar, Shn 
Btdart, Shn 
Borooah, Shn P. C- 
Brahm Perkaah, Ch. 
Chaturvedi, Shri 
Cbunm Lai, Shri 
Dal)it Singh, Shn 
DftttDpa, Shri 
Dn, Shn K. K 
Du, Shri Shree Narayan 
Data*. Shn 
Deb, Shri N. M.
Deni, Shn Morarii 
Dineah Singh, Shn 
Dube, Shri Mulchaad 
Dwircdi. Shrt M. L 
Ilayaperumal, Shrt 
Gaefcwad, Shri Ftfedxachrao 
Otemflor. Shri

A Y E S
Kale. Shrimati A.
K o d i y u j , Shri 
Kumar an, Shri 
Kumbhar, Shrt 
Kunhan. Shri 
LaxnG Hai, Shrfmati 
Majhi, Shn R. C.
Manay, Shn 
Mater*, Shn 
Matin, Shri 
More, Shri 
Mukerjce, Shn H. N.
Nath Pai, Shn 
Pandey, Shn Sarju 
Pamgrahi, Shn

N O E S
Gandhi, Shri M. M. 
Ganpati Ram, Shn 
Gounder, Shn IDorailwami 
Gminder, Shn K. P.
Guha, Shrt A. C.
Harvani, Shn Anaar 
Hem Rai, Shn 
Jogendra Sen, Shn 
Kfcyal. Shn P. N.
Kesar Kuman, Shrimati 
Khedkar, Dr. G- B.
Knshna Chandra, Shri 
Krishna, Shri M< R< 
Knahnamachan, Shri X- T. 
Kureel, Shn B. N.
Lahin, Shn 
Laakar, Shn X. C.
Malliah, Shn U. S. 
Mioms, Shn 
Man dal, Dr. Paahupati 
Mamyangadaa* Shri 
Mehdi, Shn S. A.
Melkote, Dr.
Minimala, Shrimati 
Muhra.-Shri L-N- 
Mitre, Shri R. D.
Mi*ra, Shri R. R.
Morarfca, Shri 
Murrou, Shn Paika

Patel, Shn K. N. 
Paul, Shn V . V .  
Pillai, Shri Anthony 
Ramam, Shri 
Rao, Shn D. V. 
Reddy, Shn MAgi 
Sharma, Shn H. C. 
Singh, Shri L. Ac haw 
Siva Raj. Shn 
Sorca, Shn 
Tangamam, Shri 
Valvi, Shn 
Warrior, Shri 
Yadav, Shri

Murthy* Shn B. S. 
Muthukruhnan, Shn 
Naidu, Shn Govtndaralalu 
Naif, Shn C. K. 
Naldurttktt, Shn 
Nathavani, Shn 
Nayar, Dr. Suahila 
Nehru. Shn Jewaharial 
Nehru, Shrunati Utna 
Nek Ram, Shn 
Panna Lai, Shri 
Patel, Shnmati Meoiben 
Pillai, Shn Thanu 
Ptabhakar, Shri Naval 
Radhamohan Singh, Shri 
Radha Raraan, Shri 
Raghunath Singh, Shri 
{Unan, Shri C. R- PatUbhl
Ramanartd Shaatri, SwamJ
faunae warm, Shri S. V. 
Ramaawmmy, Shri P. 
Rtznpuzc, Shri M.
Raae, Shri 
Range, Shri 
Rao, Shri Jagenatha 
Rap ttaram, Shri 
Sadhu Ram, Shri 
Sahodrtbai, Shrimati 
Sahu, Shri Raroeahwar

•The result o f this 
separately.

division applies to amendments nos. 6, 92 and W
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Snknu, Shn S C.
San*anna, Shn 
Sarhadi, Shn Aj»t Singh 
Sitymanyant) Shn 
Shah, Shn Manabendra 
Shakuntala De>i, Shn/nati 
Siddiah, Shn

Sin ha, Shn Antrudh 
Sinha, Shn B P 
Sinhasan Singh. Shri 
Sonawane, Shn 
Romani, Shn 
Subbarayan, Dr P 
ûbrimanyam, Shn T

Sunder Lai, Shn 
Tahir, Shn Mohammad 
Tewari, Shn Dwankanath 
Uikc, Shn
Viahwartath Prasad, SHri 
'0C'»sr»ik, Shn Balkxishna

The motion was negatived

M r Speaker. The question is
“ That clause 18 stand part of 

the Bill”
The motion was adopted  

Clause 18 was added to the Bill 
Clause 1, the Enact mg  Formula and 
the Title w ere added to the Bill

Shri Abid All" I beg to  move 
“That the Bill be passed"

Mt I T ?  iTJ (T*ITT)

J’T fTTf̂ PPT f?*T,
*st fa: »r»T3i

ffr P, * rr# r x r  £  3 * p t t  
h m ■̂rr t ? t  & 1

faT5T ^  *  ^ t  II?T TT
^^7 sAx n + 0 ^ tT-> ?  I *T "T ^ ’1 1 n I 
#  s w t t  t c  f a r  s> apc't * t  <fn:

*PT ' d m  I ^Tg’ TT I
T O T  srt^r sTratf #  OPTSt *)dH H I
•TTeRH f  fisnfsp JJ7T r̂pj=T »PT
$ £ Y s  #  qrw f t  »FTT *TT T * m  SHTq'

irsT^rt «K  t o t t  p m  
T O  TFT ^  r r  <TT
•Ftf STVTT ^  'm  tfVr 
JT-sr^l T t  l*T »|*JH % 5TPT -Ipft
HTT I 3 H # t  « W [  "Jsft (ft STRnfhT =Frt 
f t  t I WTO ’ ft  T O T  S ^ T  $
t %  far^r % W T  t ?  *STd^< *^ £< 1  
^ i t  arrsft & 1 * ^ t  ^ t  eft
y s w t  8  H t >T^rfft ff^t s t  ^rfcft s ft r  
^ t t  q%  *rr*r * w i  m«cm |  1 irrs ftiT , 
w w jt , vranr^ra-, i f tx m r , aretft tftr 

%  *rr*ft n irfV t o  s m f a t  w r r

W I  f% ’ETPT ift STfofT *T3T?Tt ^  
fbrcHT "SR- ^ T t  e 3*1%
^grTTTT q 3 ) j jt^ t3n ^ ftt

»i> f c ;  ( JiiT^rr j %nn
IT '^TTS WTO R 7T O P T  ?tt:. ®mT 
♦1 in l^  *TTFT ?T 'JfJ «T'n i ^ PfT ^  

«■ r»?T5T ^ 3RT T7" TrfT MfcT^T
Tt  ̂ tT% s fd rs i

% ’

^  j * t t »  3ft st ? r t  *rt=frr
3rrT', ?n ^ tt̂ ; rTSfi ;rr*r

<T1< T O 1  Y I f̂ P V TTST̂ yT ^t int 
^ 1 T fh ^ r ,  msTl'TT, siR-rai m fsr^m ft 

m r f <t ^ u t ^T'T
TT «(st ^   ̂1 'M M ̂  ^ hV  T̂TTT
t  f r  JTS 3ft f̂ =T TFT ^TT% ^ p r
of-rnrr Tfn ^ ireiTm
H  ^ f \  f m i  1 A  g ra r r r

% ?rfV?T T̂T̂ lT p wYt  TT’ ft TTiCtTT % ^ft JTjf 
Ph4<h ^rrrr =arrpn vsr^fr «Pt
•S'fTT ^FTT-i % F"lH >n<ri»i % 11 'T1 +<|4I
3TT T ?ftT ^TT̂ - "T^rra PTO Ŵ PT %

+i*^h ^ r m  :3tt t 1 rrrrr flw % ^ r v t
'SITRT T p r  H%»TT ?flr  ^^T^t Sfhpfhr 
^ n n  TT ÎT ^TT « + J1 I 5̂ T ^i*J^
% TRT *r JTarjft v t  ^ftf
'TPT Hf) H%TTT ?ftr ^ -3mY cl <.5

wVt ttth  T^rf P f uw 
? w  *tt t ?  f  1 ^rfyra- w t ^ r s t  
??T *(Id T  % P f tqfci<ŝ  *Pfl^Tt T> 

v*i*i %■ « t o t  arra ?rii V
grsrarwFerr <5t orr v\x 
»nr^ft R rm f art 1 *rrar m *t
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3 aft inr^rt f i^ fY  &

jrrftrr V4f*ir ^ f?r s fr^ fn r P. i *rfi=rw*
i r a r ^ T I  «PT rn p  *-57 7̂77 JTTart ^

% 5f1 Y]iTT3r fiW^RTT %, 
wqnr £ 1 j t s t ^  % w h u i

'r rc r  fH T r  ^ r f  ^  x?.
T O  ^ i Jl'fl i 1 Iql J? l *TT*T ®pt

s r ra t  fr  ?fr fm  f f r a r  #  
a f w ,  srrfe fqnfr ^  sm rr
Vfrq$ ^r ^lnT *T f l» t  spT̂ r g I frfft. 
^  ' j p l  3 r - T  *  T T T E  f5Tvi"T ^  fsm ^T t
4  3T?T f  ^ T  TT ‘3*npt
fTTĤ T fartWri £ KtT JT& *?t

t  *1*TcT ^7 *-i'+ d ' I ' t  t  r  I"1 ̂
4 s f t t  s p t r  ap f ^  ^ n r  s z ih t  1
c?H d *1 r<‘* 9T7" ^  JTq ^TT :fT7 vi "i *I T >̂"THH
*iHrm  ^trfeir srtr *rrpr 4% ?r 
s rtr#  i i ^ t  f ^ r r  ^  «)1 t  w  are"? £ *r s f i  
* r t t  t st̂ t « V  flfsr^r ^
sr *y srr r 1

s^rl- % j?  s n w r  t o h t

■^if!Mi g  fa r ^ c V r  w V r it

a ft Vi 3T T T ;: g , 3 H < T  s i  “ 3  ? g n
<S <l«t P I +11 'I7 5n4<*Tl
q ^ r  ^ t  sTFrrrr f%  zm^r % t i ^ n  w r r  
r**>d-fl P. 1 5̂  pp>+ % ^ r
g 't r r *  ' r r a t  n" *m $ <  > r r f  5 * r r r? f t  %

I  ^ T T / f  ? T W i  » ft 5TTC 5T>^T>T ^  
<#tr zngrt ^rr ftr^pfr §•
« f lx  5 ^ U T  H H H H  r^T »T = rF r
vTXTrr t  *er*r % ?r si> p ^ r t
l*t«1*fl ^ IfF-*i <T? ^ 1

*^«ii fV  f^Rpfl 
ar?<T f f  T O  »H V  JT?ff5Jr ?»T% 
t i H i  v r n n  ^  1 f ^  ̂  A  vj<i?) j t ?  ^fV
tpfhr **>̂ *11 f% fT̂ r l ? K-s ^
^TPT «PT?T < a f^ g T  T t
i n ^ r r s h F i f t  » r ^  « r t r  * T r r= r

f^r?r n%  1

Mr. Speaker: The question is: 
“That the Bill be passed". 

The motion was adopted.

MOTION RE SUSPENSION O F  
FIRST PROVISO TO RULE 74

The Minister of Home Affairs (Pan­
dit G B. P an t): I beg to move:

"That the first proviso to Rule 
74 of the Rules o f  Procedure and 
Conduct o f Business in Lok Sabha 
in its application to the motion 
for reference of the Delhi M unici­
pal Corporation Bill, 1957 to a 
Joint Committee be suspended.”
1 have given notice o f  a motion fo r  

the reference of the Delhi M unicipal 
Corporation Bill to a Joint Committee. 
Such a motion is governed by Rule 
74 of our Rules of Procedure and 
reference to a Joint Committee can­
not ordinarily be made if it involves 
matter.^ coming within sub-clauses 
fa ) to ( f )  o f clause Cl) o f Article 110 
of the Constitution. The Delhi M uni­
cipal Corporation Bill contains cer­
tain clauses which would com e within 
the scope o f Article 110 o f  the Cons­
titution. It is desirable, however, 
that this Bill, which is a volum inous 
one, should be referred to a Joint 
Committee. The Members of Delhi 
are primarily and mainly interested 
in it, though I hope that other hon. 
Members o f the House w ill also co ­
operate in im proving the Bill.

The Members of the Delhi area are 
divided into tw o parts. Some are 
here in the Lok Sabha and some in 
the Rajya Sabha. I wish that a ll o f 
them may be included in the Joint 
Committee. So, I am making a re­
quest to you for waiving this rule 74 
so that the reference o f the BUI 
which is hardly of a very contentious 
character may be  made to  a Joint 
Committee o f Both Houses.

Shri Naushtr Bh&racha (East 
K handesh ): W e hope that it w ill
not be  a norm al procedure for G ov­
ernment to ask fo r  suspension o f the-




